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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL ( ‘Z 5
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 140/2019

Mahendra Saini, President, Moda Pahad,
Sangarsh Samiti

Applicant

Versus
State of Rajasthan

Respondents

COMPLIANCE REPORT OF THIS HON’BLE TRIBUNAL
ORDER DATED 25.11.2019, ON BEHALF OF
RAJASTHAN STATE POLLUTION CONTROL BOARD.

I, Neeraj Sharma S/o Shri Bhagwati Prasad Sharma, aged
about 45 years, at present working as Regional Officer, Rajasthan
State Pollution Control Board, Sikar (Raj.) do, hereby submits the

compliance report as follows:-

1) That the Hon'ble Tribunal by order dated 25.11.2019 directed

as follows:-

“A report was sought from Rajasthan State Pollution
Control Board (RSPCB} and SDM, Jhunjhunu with
reference to the allegation that 35 stone crushers were
being illegally operated in Moda Pahad area within the
municipal limits of Jhunjhunu Municipal Council, within

1.5 Km of the habitation and within the prohibited range

from a National Highway and a State Highway. Their
<
Qoperation was causing lot of pollution to the environment

and the inhabitants.

)N

Report filed on 22.11.2019 is that inspection was

carried out in ‘respect of the stone crushers and show

cause notices were issued to 32 stone crushers with
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referred to are prevention of air pollution, not providing
source of raw material, not maintaining log-book of
water consumption, not having water spray arrangement,
inadequacy of wind breaking walls, not having
mechanical chute/hopper, not 2 having boundary-wall at
the back side of the plant and not having sign board.

We find the report to be inadequate. Mere issuance
show cause notice is not ensuring compliance. Report
waé required to furnish status and adequacy of pollution
control devices, validity of source of ground water, status
of ambient air quality and compliance of siting criteria
and recovery of compensation for violation of
environmental nbrms and other meaningful action for

preventing and remedying violation of law.

We also find that though the order was passed on
27.03.2019, the action has been initiated only in October,
2019 which shows apathy of the State PCB in complying
with the directions of this Tribunal. There is no

explanation for inaction for more than six months.

That in compliance of the directions passed by this Hon’ble
Tribunal the officials of the State Board have inspected all the
34 disputed stone crushers on 01.01.2020 to verify the
compliances of show cause notice dated 21.11.2019. During
the course of inspection observations made are as follow:-

a) Status of stone crushers:-

S.No. | Particulars Details of inspection
dated 01.01.2020
01. Total number of stone;34
crushers inspected
02. Stone crushers having |26
operational status Qut of the total operative
. & ) ’ 26 stone crushers,' 10
crushers have rectified
DINESH WAR SnéH the non-compliances
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and 16 failed to comply.
The State Board has
issued closure directions
under section 31 A of Air
Act against all these 16
stone crushers. As per
the report dated
29.01.2020 submitted
by AVVNL the electricity
connection of all the 16
stone crushers has been

disconnected.
03. Found non-operational | 08
during the course of| -
inspection

(Closed/dismantled).

The photo copy the inspection reports regarding
verification of the deficiencies in the show cause notice, of the
disputed stone crushers are annexed herewith and marked as
Annexure-R/1 (Collectively) and photo copy of closure
direction to 16 non-compliant stone crushers are annexed
herewith and marked as Annexure-R/2 (Collectively).

b) Status of ground water:-
Out of the total operative 26 stone crushers 16 have
applied for CGWA pérmission.
Status of ambient Air Quality:-
During the course of Ambient Air Monitoring from
05.12.2019 to 07.12.2019, the State Board officials found
24 stone crushers operative; none of the stone crusher

& : | . . . g
5.3 l\pwas having Ambient Air Quality results within the

.

prescribed limit. On the basis of said inspection, the
state Board has issued show cause notices for deposition
of environment compensation to all the disputed 24 stone

AN
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crushers. The phofo copy of the sample show cause
notice along with list of all the stone crushers and
amount of environfnent compensation proposed to be
imposed on each unit which has been duly
communicated, is‘ énnexed herewith and marked as
Annexure-R/ 3 (Coiiectively).
d) Distance criteria of Stone crushers:-

The Sub-Divisional magistrate, Jhunjhunu vide letter
dated 20.11.2019_ ‘has informed that all 34 stone
crushers are located at a distance of 1.5 km from the
abadi area. The photo copy of the SDM, Jhunjunu letter
dated 20.11.2019 ié annexed herewith and marked as
Annexure-R/4. It is also submitted that all the disputed
stone crushers are located on land duly converted for
stone crusher by thie competent authority and O1 stone
crusher out of the totél crushers is located on a mining
lease.

3) That the answering respondent has highest regards for the
orders passed by this Hon'ble National Green Tribunal or any
other court of law and the respondent can never think of
disobeying the same. There is no willfui disobedience on the
part of the answering respondent in delay of filing the
compliance report, yet if ény act or omission of the answering
respondent is considered to be contemptuous by the Hon’ble

Tribunal, the answering respondent tender unconditional

apology for the same. |
i o . HAH
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4) That in the light of submissions made herein above, it is
requested that the compiié.nce report may kindly be taken on

record.

(Neeraj Sharma)
Regional Officer, RSPCB, Sikar
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In compliance to directons given during OBH held on 27.012.19 at Head Office Jaipur and HO mail dated 31.12.2017, Stone Crushers located at

N/v- Moda Pahar, Tehsil & District- Jhunjhunu, in matter of OA 140/ 2019, Mahendra Saini vs State Of Rajasthan & ors, were inspected by the

Board Officials on dated 01.01.2020, to verify the rectifications made by the project proponents in reference to show cause notices issued to

units by HO vide letter(s) dated 21.11.2019.

Pointwise comparative status of stone crushers are as under:-

mentioned on the Display Board.

S.No. | Name of Stone | Points raised in Show Cause Notices Observations made during the Remarks
Crusher . course of Hﬁmﬁmnﬂob on 02.02.2020 |
1 Kishan Stone { a. That netither NOC from CGWA nor a. Applied and copy Inspected by :-
Crusher,  Moda any evidence for application for NOC sutraitted with reply. 1. Savita, AEE, RO Sikar
ravar, Tiunjhunu from CGVV A was provided. L. Log Bock Maintained 2. Dr. Surender Venma,
b. -That log book fer water consumpiion ¢. Details provided with the 50, O Sikar
not maintained. reply. Observation Made:- -
c. That the deteils. regarding legal d. Unit has provided GI Sheet ‘
source of raw material not provided covering at Jaw Crusher, ‘Unit has rectified the points
and log-book regarding procurement Cone, Roller, Vibratory indicated in show cause notice
of the raw material not maintained. Screen and Transfer points. | issued and found under
d. That the Jaw crusher, Cone, Roller, e. Unit has mentioned compliance.
Vibratory and transfer points were capacity of stone crusher on
not fully covered. Display Board.
e. Capacity of stone crusher not
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Rai Mata Stone That you have not applied for the Applied and copy of the | Inspected by :-
crusher (old name C.G.W.A. permission. same submitted along with 1. Deepak Dhanetwal,
- Sukhvindra Stone That you have not provided water reply. AEE, RO Sikar
Crusher), Khasra meter at bore well and not Water meter at Borewel not 2, Dayaram, JSO. RO
No. 506, 507, maintained log book for water provided. Sikar
Hamiri Road, nOﬁmﬁBwﬂoP Emb.ﬁ and machinery was Observation Made:-
Moda Pahar, That the jaw crusher, Granulator & partially covered Based . on  findings  of
Jhunjhunu Vibratory screen were not fully Water Spraying inspection, it may be
covered. arrangements have been concluded that unit has not
d. Water spray arrangement at the Jaw provided. vet rectified all the points
crusher, Granwulator, Vibrating Screen Mechanical Chute /hopper | . .4 in show cause motice
- and at the transfer' points not fourd at transfer points not issued and  found  po-
" acequate. o provided. ‘ complied. .
Mechanical chute/hopper at the Conveyors found covered
transfer points not provided. Height of boundary wail
Conveyors were not covered. around the unii’s premise;
g. Height of boundary. wall around the was still found inadequate.
unit’s premises was in adequate. Adeqguate planation was
h. Adequate plantation was not still not provided.
provided.
Pratap Stone | a. That you have not applied for the Applied and copy of the | Inspected by :-
Crusher, Khasra C.G.W.A. permission. same is submitted along 1. Deepak  Dhanetwal,
No. 506, 507, b. That no meter was provided at water with the reply of SCN. AEE, RO Sikar
Harniri Road, well no log book for water Metering arrangements not 2. Dayaram, JSO, RO
Moda Pahar, consumption provided. provided . However, PP Sikar
Jhunjhunu c. That the Jaw crusher was not fully has submitted log book for Observation Made:-

covered.

water  procured from

Based on findings  of
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Water spray arrangement at the
Granulator not found adequate.
Mechanical chute/hopper at the
transfer points not provided.
Conveyors were partally not
covered.

That adequate planation was not
provided.

Boundary wall around the unit's
premises at one side was not
provided.

- not provided.

Tankers in its reply.

Jaw crusher found not
covered during inspection

Water spraying
arrangements have been
provided.

Mechanical chute/hopper
at the transfer points not
provided.

All conveyors were not
covered during inspection.
Adequate planaton was

Unit  has not yet
constructed boundary wall
at one side of premises.

inspection, it _may be
concluded that unit has not
vet_rectified all the points
raised in show cause notice
issued and found non

complied.

Vinayak Stone That you have not applied for the Applied Inspected by :-
Crusher, Y¥hasra C.GW.A. permission. Details provided during 1. Deepak Dhanetwal,
No. 539 to 543, 545 That the details regarding legal inspection AEE, RO Sikar
and 548 Near |  source of raw material not provided. Maintained (metering 2. Dayaram, JSO, RO
Hamiri Road, And log-book regarding arrangement provided at Sikar
’ m ! i - H_.\..W i Hmev -
go&.ﬂ Pahar ﬁuo.nsﬁ.ﬂo.‘EME of the raw material not MOESW mm@bm 73 - Observation Made:
Jhunjhuny maramed. ranster pomnt of a Unit has rectified the points
That the log-book of water conveyors were found | .. . .
. o indicated in show cause notice
consumpton not Emubgmg. no,wmﬂma. . issued and found  under
That the transfer point of all Height of the wind| _ .. .
conveyors was not covered. breaking walls between the

I
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Height of the wind breaking walls
between the belt conveyors was in-
adequate.

Mechanical chute/hopper at the
transfer points not provided.

Height of boundary wall around the
unit’s premises was in-adequate.
Unit has not provided adequate
stack height of D.G. Set 320 KVA.

belt conveyors was found
adequate.

Mechanical chute/hopper
at the ftransfer points
provided.

Height of boundary wall
around the unit's premises
was found adequate.
Approx. 3 metrs height
provided from roof with the
DG Set

Jai Shree Shyam
Baba ﬂgmﬁmb
Khasra No. 114/2,
Moda Pabhar,
Jhunjhunu

f

That neither NOC from CGWA nor
any evidence for application for
NOC from CGW A was provided.
That log book for water consumption
not maintained.
That the details regarding legal
source of raw material not provided
and log-book regarding
procurement of the raw material not
maintained
That the Jaw crusher, Roller,
Vibratory and transfer points were
not fully covered.
Boundary wall around the umit
premises were not adequate.

Capacity of stone crusher not

Applied
Maintained (metering
arrangement provided at
borewel], Reading 26.682

ms3

Copy was already
submitted with reply of
SCN issued as reported.
Jaw = crusher, Roller,
Vibratory and  transfer
points were found covered.
Unit has provided
boundary wall around the
crusher

Capacity of stone crusher
mentioned on the Display

Inspected by :-

1. Deepak Dhanetwal,
AEE, RO Sikar

2. Dayaram, ]SO, RO
Sikar

Observation Made:-
Unit has rectified the points
indicated in show cause notice
issued and found  under

compliance
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mentioned on the Display Board.

Board.

Rajender Stone
Crusher, Kh. NO.

That you have installed Hotmix
Plant without prior consent from the

Hotmix plant was found installed
at the unit premises.

Inspected by :-
1. Savita, AEE, RO Sikar
2. Dr. Surender Verma,

maintained. :
That the Jaw crusher, Roller;,
Vibratory and transfer points were
not fully covered. .
Wind breaking walls between the
belt conveyors not provided.
Boundary wall around the wunit
ﬁwmnmmmm were not adequate.
Water spray arrangements on road

points were found covered.

d. Wind Breaking walls
provided

e. Boundary wall around the
unit premises was found
adequate.

f.  Water spraying
arrangements have been
provided for suppression of

100, 101/2, State Board and without adequate
101/165, Moda pollution control measures in the SO, RO Sikar
Pahar, Jhunjhunu name of M/ s Devi Sahay & Co.
That you have dismantled the stone Observation Made:-
crusher plant, however intimation Stone Crusher has been
not given to the State Board. dismantled as such no
compliance is required in this
matter.
Balaji Stone That log book for water consumption a. Maintained Inspected by :-
| Crusher, Khasra not maintained. : b. Copy was mfmma% 1. Deepak  Dhanetwal,
No. 200/3, Moda| b. That the details regarding legal submitted with reply of - AEE, RO Sikar
Pahar, Hamiri source of raw material not provided’ SCN issued. 2. Dayaram, JSO, RO
Road, Jhunjhunu and  log-book regarding’ c. Jaw crusher, Roller, - Sikar
. procurement of the raw material Soﬁ Vibratory - and  transfer O_.”.u..mm?wﬂoﬁ Made:-

Unit has rectified the points
indicated in show cause notice

issued and found under
compliance

were in-adequate.

dust on roads due to
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D)

vehicular movement and
other activities.

Jhunjhunu

- That the Jaw D.:mwm.b Cone, Roller,

. Wind breaking walls between the

. ‘Capacity of stone crusher not

not maintained.

That the concrete evidence regarding
legal source of raw material not
provided and log-book regarding
procurement of the raw material not
maintained.

V8], Vibratory and transfer points
were not fully covered,

belt conveyors not provided on all
sides. _

Boundary wall around the unit
premises were not adequate.

mentioned on the Display Board.

Parthvi  Minerals That neither NOC from CGWA nor Applied Inspected by :-

(Old Name - Jawan any evidence for application for Maintained (Metering 1. Deepak Dhanetwal,

Construcion ~ Pvt. NOC from CGWA was provided. arrangement provided at AEE, RO Sikar

Ltd.), Moda Pahar, That log book for water consumption water sump notat 2. Dayaram, JSO, RO
Sikar

borewell, reading- 55 m3 )
Copy of legal source
provided.

Jaw crusher, Cone, Roller,
V8L, Vibratory and transfer
points were partially
covered. However, work
was found under progress..
Unit has wuoimmm wind
breaking wall.

Boundary wall around the
unit premises were not
adequate. ‘

Capacity of stone crusher
mentioned on the Display
Board.

Observation Made:-

Based on findings  of
inspection, if may _ be
concluded that unit has not
yvet rectified all the poinis
raised in show cause notice
issued and found non

complied.

Shiv Shankar Stone
Crusher (Owner
Sh. Satyanarayan),
Khasra No. 212/1,
Moda pahar,

Jhunjhunu

That log-book regarding production
was not provided.

That log-book for daily water
consumption was not provided.
That adequate plantation was not

provided.

Log-book regarding
production was provided

Log-book for daily water
consumption is maintained
and details of the same

Inspected by ;-
1. Savita, AEE, RO Sikar
2. Dr. Surender Verma,
SO, RO Sikar
Observation Made:-
Unit has rectified the poinis

have been submitted along
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Mechanical chute/hopper at the
transfer points not provided.
Boundary wall around the unit's
premises at one side was not
provided.

C.

with reply.

Adequate plantation has
been provided.

Drum arrangements has
been provided at transfer
points.

Boundary wall around the
unit’'s premises provided.

indicated in show cause notice
issued and found under

compliance.

10

Shiv Shankar Stone
Crusher-1, (Owner
Sh. Atmaram),
Khasra No. 550, 551
Moda pahar,
Jhunjhunu

That the details regarding legal
source of raw material not provided
and log book regarding procurement
of raw material not maintained.

That the log-book of water
consumption not maintained.

That the Jaw crusher and Granulator
were not fully covered.

That the transfer point of all
conveyors was not covered.

Water spray arrangement at the Jaw
crusher and Granulator not found
adequate.

Water spray arrangement not
provided at the Vibrating Screen and
at the transfer points.

Wind breaking walls between the
belt conveyors not provided.
Mechanical chute/hopper at the
transfer points not provided.

Details regarding legal
source of raw material stil
not provided and log book
regarding procurement of
aw material not
maintained.

Log-book of water

consumption maintained
and submitted with reply.
Jaw crusher and

Granulator were found

covered. .
Drum arrangements has
been provided at transfer
points. .

Water spray arrangement
at the Jaw crusher and
Granulator were provided.
Water spray arrangements

Ingpected by :-
1. Savita, AEE, RO Sikar
2. Dr. Surender_Vemma,
SO, RO Sikar
Observation Made:-
Based on.  findings  of

imspection, ” it may  be
concluded fhat unit has not
yet rectified all the points

raised in show cause noftice
issued and found non

complied.
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9. Height of boundary wall around

unit’s premises was in-adequate.

. Drum arrangements has

were provided at the
Vibrating Screen and at the
transfer points. However,
same were found non
operative during
inspection

Wind Breaking walls were
provided .However, height
of the same are not
adequate,

been provided at transfer
points. :
Height of boundary wall
around unit's H:mﬂmm,mm
was in-adequate

T 11

Ratnambhari Stone
Crusher  Udyog,
Khasra No. 100/2,

Harniri Road,
Moda Pahar,
Jhunjhunu

That log book for daily water
consumption not provided.

That the vibrating screen and Dust
body were not fully covered.

Water spray arrangement at the dust
body and the transfer points not
found adequate. ‘
Mechanical  chute/hopper  not
provided at dust conveyors.
Boundary wall around the crusher
premises was not provided at one

and half side of plant.

Log book for daily water
nOme.Dwﬂob was provided.
Vibrating screen and Dust
body were found covered.
Water spray arrangement at
the dust body and the
transfer points were
Provided.

Mechanical chute/hopper
was provided at dust
conveyor,

Boundary wall around the

Inspected by :-
1. Deepak - Dhanetwal,
AEE, RO Sikar
2. Dayaram, JSO, RO
Sikar -
Obsexrvation Made:-

Unit has rectified the points
indicated in show cause nofice
issued and found under

compliance.
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crusher premises  was
provided at remaining one
and half side of plant.
12 | Sidhhi Vinayak That neither NOC from CGWA nor a. Applied Inspected by :-
Stone Crushing any evidence for application for b. Log book for water 1. Deepak Dhanetwal,
Company, Khasra NOC from CGW A was provided. consumption . not AEE, RO Sikar
No. 114/1/3(New | b. Thatlog book for water consumption maintained. 2. Dayaram, JSO, RO
Khasra No. 506), not maintained. ¢. Details regarding legal Sikar
go&w Pahar, That the details wmmmn&bm H.mmm; source of Humé material Observation Made:-
Jhunjhunu source of raw material not mﬁganr_m@ were ﬁacﬁa.mm and log- Based on  findings  of
and log-book regarding procurement book regarding inspection, it may  be
of the raw material not maintained. . procurement of the raw conchuded that unit has mot
. That the Jaw mnﬁmrmﬁ Cone, Roller, material is being vet rectified all the points
Vibratory and: transfer points were maintained. raised in show cause notice
not fully covered. _ d. Jaw crusher, Cone, Roller, issued and found non
Wind breaking walls between the Vibratory and transfer complied. :
belt conveyors not provided. points were not covered.
Boundary wall around the wunit e. Wind Breaking wall
premises were not adequate. provided between dust
‘ conveyor.
f. Boundary wall around the
unit premises were
adequate.
13 | Shivam Grit Private That neither NOC from CGWA nor a. Details regarding NOC Inspected by :-
Limited,  Khasra any evidence for application for from CGWAnot provided 1. Deepak  Dhanetwal,
No. 114/1/3, and NOC from CGW A was provided. b. Logbook for water AEE, RO Sikar
508, Hamiri Road, That log book for water consumption consumption not 2. Dayaram, JSO, RO ;
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. mentioned on the Display Board.

Moda Pahat, not maintained. maintained. Sikar
JThunjhunu c. That the details regarding legal ¢. Details regarding legal
source of raw material not provided source of raw material not .
. . Observation Made:-
and log-book regarding provided and log-book ..

) ) Based on findings of
procurement of the raw material not regarding procurement of - " %t m be
maintained. , the raw material not HMWMMM &MM\ — M\mm ot

d. That the Jaw crusher, Cone, Roller, maintained. Same as earljer . e .
. ) yet rectified all the points
VS, Vibratory and transfer points d. Jaw crusher, Cone, Roller, raised in show cause motice
were not fully covered. VSI, Vibratory and transfer issued and found mon
e. Wind breaking walls w.mgomﬁ the Huo.mbﬁm Emam.ﬁow covered. complied.
~ belt conveyors not provided on all e. Wind breaking wall
sides. provided between dust
f.  Mechanical chute not provided. conveyors only.
f. Mechanical <chute not
g: Boundary wall around the unit provided.
premises were not adequate. g Boundary wall around the
h. Capacity of stone crusher not unit premises were not

adequate.

h. Capacity of stone crusher
not mentioned on the
Display Board.

14

J.P. Stone Crusher,

Hamiri Road,
Moeda Pahar,
Jhunjhunu

SCN for intended legal action has
been issued.

Unit was found closed during
inspection

Inspected by :-
1. Savita, AEE, RO Sikar
2. Dr. Surender Verma,
S0, RO Sikar
Observation Made:-
Unit was found closed during

|
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inspection
15 | Ridhi Sidhi Stone That you have not applied for the a. Applied Inspected by :-
Crusher, Khasra C.G.W.A permission. b. Metering arrangement at 1. Deepak__ Dhanetwal,
No. 240, 242, 243 & That you have not provided bore well and log book for AEE, RO Sikar
274, Hamiri road, metering arrangement at bore well daily water consumption 2. Dayaram, ]S5O, RO
Meda Pahar, and log book for daily water not provided and not Sikar
Jhunjhunu consumption. maintained. . Observation Made:-
That the dust body was not covered. c. Dustbody was still not .
Based on  findings of
Conveyer was not covered. covered. . ; .
) inspection, it  may be
Zmngn&. chute/hopper at the d. Conveyors were not found concluded that unit has not |
qmd.mmma points not provided. covered. ‘ vet rectified all the points
Boundary wall was not provided at e. Mechanical chute/hopper | .. 4 in show cause notice
one side. at the transfer points not |s.cio4 and found non
Plantation was not found in provided. complied. .
adequate. f. Boundary wall - was o
provided.
g. Plantation was still not
“found adequate.
16 | Jai Maa bhawani During visit of unit on 16/10/2019, { During visit of unit on 01/01/2020, | Inspected by :-
Stone Crusher, Kh. unit was found closed by the | unit was found closed by the 1. Deepak  Dhanetwal, |
No. 4187/239, inspecting team. inspecting team . AEE, RO Sikar
4188/239, Hamiri : 2. Dayaram, JSOQ, RO
Sikar

Road, Moda Pahar,
Jhurjhunu

Observation Made:-
During visit of unit on

01/01/2020, unit was found
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closed by the inspecting team
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K.K Stone Crusher,
4187 /239,
4188/239, Hamiri
Road, Moda Pahar,
Jhunjhunu

That you have not applied for the
C.G.W.A permission.

That you have mnot provided
metering arrangement at bore well
and log book for daily water
consumption.

That the Jaw crusher, Cone crusher,
Vibrating screen and Dust body
were not fully covered.

Conveyer was not covered.
Plantation was not found adequate.

Water spray arrangement at dust
body and at the transfer points not
found adequate.

Mechanical chute/hopper at the
transfer points not provided.
Boundary wall was not provided at
one side.

a. Applied
b. Metering arrangement at

c. Jaw crusher, Cone crusher,

d. Conveyors were still not

e. Plantation was stll not

f. Water spray arrangements

bore well and log book for
daily water consumption.
Provided and maintained.

Vibrating screen and Dust
body were found not
covered. .

covered.
found adequate.

at dust body not provided.
g. Mechanical chute/hopper
at the transfer points not
provided.
k. Boundary wall wasstll not
provided at one side.

Inspected by :-

1. Deepak _ Dhanetwal,
AEE, RO Sikar

2. Dayaram, J50, RO
Sikar

Observation Made:-

Based on __ findings  of
inspection, it may be
concluded that unit has_not
vet rectified all the points
raised in show cause notice
issued and found non

complied.
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Raj Stone Crusher,
Moda Pahar,
Jhunjhunu

That you have not applied for the
C.G.W.A permission.

That you have not maintained log
book for water consumption.
That the details regarding legal

source of raw material not provided

Applied at CGWA details
submitted with reply of SCN
issued.

Log  book for  water
consumption is being
maintained and copy of the

Inspected by :-
1. Savita, AEE, RO Sikar
2. Dr. Surender Verma,
SO, RO Sikar
Observation Made:-
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and log-book regarding procurement
of the raw material not maintained.
Water spray arrangement at the Jaw
crusher,  Granulator, = Vibrating
Screen not found adequate and
water spray amangement 1ot
provided at the transfer points.

Wind breaking walls between the
belt conveyors not found adequate
height.

Transfer points of all conveyors are
not covered.

same has already submitted
with reply.

Details regarding legal source
of raw material provided and
log-book regarding
procurement of the raw
material is being maintained.

Water spray arrangements at
the Jaw crusher, Granulator,
were found adequate and
water spray arrangement not
provided at the transfer points
and vibratory screen.

Wind breaking walls between
the belt conveyors not found
adequate height.

Transfer  points of  all
conveyors are still not covered.

Based on_findings of
inspection, it may be
concluded that unit has not
yet rectified all the points
raised in show cause notice

issued and found non
complied.

19

Rajat Stone Crusher
Co., Hamiri Road,
Moda Pahar,
Jhunjhunu

That you have not maintained log
book for water consumption.

That the details regarding legal
source of raw material not provided
and log-book regarding procurement
of the raw material not maintained.
Water spray arrangement not
provided at the Jaw Crusher.

Wind breaking walls between the
belt conveyors not found adequate.

PP has informed vide its reply
dated 05.12.2019 that they are
maintaining record of water
consumption in log book.
Details regarding legal source
of raw material provided and
log-book regarding
procurement of the raw
material is being provided
with the reply.

Inspected by :-
1. Savita, AEE, RO Sikax
2. Dr. Surender Verma,
S0, RO Sikar
Observation Made:-

Based on findings of
inspection, Unit has rectified
the points indicated in show
cause notice issued and found

under compliance.
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e. Mechanical chute/hopper not| c. Water spray arrangement
provided at the transfer point of provided at the Jaw Crusher.
CONVeyor. d. Wind breaking wall found

f. M-sand plant of capacity 50 TPH between dust conveyor.
was found operational without prior | e. Drum arrangements has been
CTE and CTO from State Board. provided at transfer points.

f. M-sand plant of capacity 50
TPH was found non-
operational .However, Consent
to Establish has issued and
Consent to operate of the same
is pending at RO level.

20 {Panchvatt  Sione | a. That you have not applied for the a. Applied Inspected by :- ,
Crusher, Moda C.G.W.A permission. b. Meter of water well 1. _Savita, AEE, RO Sikar.
Pahar, - Hamiri | b. That you have not provided at water provided 2. Dr. Surender Verma,
Road, .?:b?ﬁs: well and no log book for water c. Jaw crusher and vibration SO, RO Sikar

consumption provided. ~ screen were not covered. Observation Made:- i

c. That the Jaw crusher and vibration d. Drum mb.mummb._.m.am has |Based _on findings of
screen were not fully covered. " been provided at transfer | inspection, it may be

d. Mechanical chute/hopper at the " points. concluded that unit has not
transfer points not provided. e. Boundary wall was still not | Yet_rectified all_the points.

e. Boundary wall was not provided at provided at one side. raised_in show cause notice
one side. f. Adequate plantation was mmmﬂma. and found non

a. Adequate plantaton was not provided. complied.
provided.

21 | Pawan Stone | a. During visit of unit on 16/10/2019, | Unit was found non operative by | Inspected by :-

Crushing Co., unit was found closed by the | the inspecting team on 01/01/2020. 1. _Savita, AEE, RO Sikar
Moda Pahar, inspecting team. 2. Dr. Surender Verma,
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Crushing Co.,
Khasra No. 191/03,

Moda Pahar,
Hamiri Road,
Jhunjhunu

C.G.W.A. permission.

That you have not maintained log
book for water consumption.

That the details regarding legal
source of raw material not provided
and log-book regarding procurement
of the raw material not maintained.
That the Jaw crusher and Granulator
were not fully covered.

Water spray arrangement not
provided at the Jaw Crusher.
Transfer point of all conveyors was
not covered.

Wind breaking walls between the
belt conveyors not found adequate.
Mechanical  chute/hopper  not
provided at the transfer point not
provided.
Adequate height of Boundary wail
was not provided except front side of

submitted with reply

b. Log book for water
consumption  maintained
and submitted with reply.

c. Details regarding legal
source of raw material
provided with reply and

log-book regarding
procurement of the raw
material is being,
maintained.

d. That the Jaw crusher and
Granulator were ot
covered.

e. Water spray arrangement
provided at the Jaw
Crusher.

f. Transfer point of all
conveyors was still not

Hamiri Road, S0, RO Sikar
Jhunjhunu
Observation Made:-
Unit was found non operative
by the inspecting team on
01/01/2020.
Bharat Stone | a. That you have not applied for the a. Applied and details | Inspected by :-

1. Savita, AEE, RO Sikar
2. Dr. Surender Verma,
S0, RO Sikar
Observation Made:-
Based on  findings of
inspection, _ it may _ be
concluded that unit has not
vet rectified all the points
raised in show cause notice
issued and found non

complied.

covered.
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the plant.

Wind  breaking  walls
between the belt conveyors
still not found adequate.
Drum arrangements has
been provided at transfer
points.

Adequate height of
Boundary wall was still not
provided .

23

Ganesh Stone
Crusher, Moda
Pahar, Jhunjhunu

That the details regarding legal
source of raw material not provided
and log book regarding procurement
of the raw material not maintained.
That the log book of water
consumption not maintained. .
That the Jaw crusher, Granulator and
Vibrating Screen were not fully
covered,

Water spray arrangement at transfer
points not provided.

Height of the wind braking walls
between the belt conveyors was in-
adequate.

Mechanical chute/hopper at the
transfer points not provided as per
norms.

g Height of boundary wall around the

Details regarding legal
source of raw material not
provided. and log book
regarding procurement of
the raw material not
maintained.

Log book of water
consumption not produced
during inspection.

That the Jaw crusher,
Granulator and Vibrating
Screen were not fully
covered.

Water spray arrangement at
transfer points provided.
Height of the wind braking
walls between the belt
conveyors was in-adequate.
Drum arrangements has

Inspected by :-
1. Savita, AEE, RO Sikar
2. Dr. Surender Verma,
S0, RO Sikar
Observation Made;-
Based on findings of
inspection, it  may be
concluded that unit has not
vet rectified all the points
raised in show cause notice

issued and found non
complied. g
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unit’'s premises was in-adequate.

been provided at transfer
points.

g. Height of boundary wall

around the unit's premises
was adequate..

24 | Rajasthan Stone That neither NOC from CGWA nor | a. Applied and copy submitted | Inspected by :-
Crusher Co., any evidence for application for with reply of SCN. 1. Savita, AEE, RO Sikar
Khasra No. 200/3 , NOC from CGWA was provided. b. Log book for water 2. Dr. Surender Verma,
Moda pahar, That log book for water consumption consumption submitted with SO, RO Sikar
Jhunjhunu not maintained. reply.
That the concrete evidence regarding | c. Details regarding legal source | Observation Made:-
‘legal source of raw material not of raw material provided and Based on findings of
provided and log book regarding log book regarding | inspection, it may - be
procurement of the raw material not procurement of the raw | toncluded that unit has not
maintained. . material is being maintained. | ¥et rectified all the points
That the jaw crusher, Granulator, | d. Jaw crusher, Granulator, Roller raised.in show cause notice
Roller and <mdamﬂoq were not fully and Vibratory were not mmmﬂm&.. and _found uon
‘ covered. ‘ covered. complied.
25 | Choudhary Stone | a. That the details regarding legal | During the course of inspection it | Inspected by :-

Crusdher, ¥hasra
No. 595 & 597, (old
Khasra No. 204)
Moda pahar,
Jhunjhunu

" of the raw material not mamtained.

source of raw material not provided
and log book regarding procurement

That the log book of water
consumption not maintained.

That the Jaw crusher, Granulator and
Vibrating Screen were not fully
covered.

That the transfer points was not

was observed that power supply
to the unit was disconnected and
unit seems to be not in operation

for

the last 2-3 months. No

representative was found present
at the site.

1. . Savita, AEE, RO Sikar
2. Dr. Surender Verma,

S0, RO Sikar
Observation Made:-
During the course of

inspection it was observed
that power supply to the unit
was disconnected and unit
seems to be not in operation

oy g
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' points not provided.

covered.
Water spray arrangement at transfer

Wind breaking walls between the
belt conveyors not provided.
Mechanical chute/hopper at the
transfer points not provided as per
NOYINS.

Boundary-wall provided only back
side of the plant.

for the last 2-3 months. No

representative  was  found
present at the site.

26

Shiv Stone Crusher
Udyog, Moda
Pahar, Thunjhunu

That the details regarding legal
source of raw material not provided
and log book regarding procurement
of the raw material not maintained.
That the log book of water
consumpton not maintained.

That the Jaw crusher, Granulator and
Vibrating Screen were not fully
covered.

That the Jaw crusher and Granulator
was not fully covered.

That the transfer points was not
covered.

Water spray arrangement at transfer
points not provided.

Water spray arrangement not
provided at Vibrating Screen and at

the transfer points.

That the details regarding legal
source of raw material
provided and log - book
regarding procurement of the
raw material and is being
maintained and submitted
along withreply.

That the log book of water
consumption not maintained.
However PP m its reply
submitted that same is being
maintained.

That the Jaw  crusher,
Granulator and Vibrating
Screen were found covered.
That the Jaw crusher and
Granulator was found fully

Inspected by :-
1. Savita, AEE, RO Sikar
2. Dr. Surender Verma,
SO, RO Sikar
O_ummudmﬁoi Made:-

Based on  findings of
mzmumnﬂo?_ it  may be
concluded that unit has not
vet rectified all the points
raised in show cause notice
issued and found non

complied.

covered.
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Height of the wind braking walls
between the belt conveyors was in-
adequate.

Mechanical chute/hopper at the
transfer points not provided.

Height of boundary wall around the
unit’s premises was in-adequate.

e. That the transfer points were
found covered.

f. Water spray arrangements at
transfer points were provided.

g. Water spray arrangement not
provided at Vibrating Screen
and provided at the transfer
points.

h. Height of the wind braking
walls between the belt
conveyors was still  inm-
adequate. .

i. Drum arrangements has been
provided at transfer points.

j. Height of boundary wall
around the wunit's premises
was provided of 5-6 ft.

.27

Metro . Stone
Crusher, Khasra
No. 506, 507, Moda
Pahar, Jhunjhunu

That the Crusher, Granulator,
Vibrating and transfer points were
not fully covered.

Mechanical chute/hopper  not
provided.

Wind breaking wall around the unit
premises not provided.

Boundary wall around the unit

During the course of inspection no
one was found present at the unit
and unit was found closed during
inspection. Also, from the site
condition it may be inferred that
plant was not in operation since
long as no stock of raw
material/processed material was

Inspected by :-
1. Deepak Dhanetwal,

AEE, RO Sikarx
2. Dayaram, ]SO, RO
Sikar

Observation Made:-
During the course of
inspection no one was found
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premises were not adequate.

found at the site.

preseni at the unit and unit
was found closed during

e. Capacity of stone crusher not
mentioned on the Display Board. inspection. Also, from the site
_ condition it may be inferred
that plant was not in
operation since Jlong as no
stock of raw
material/processed  material
was found at the site.
28 | Ganpati Stone | a. That you have not applied for the { a. Applied as unit has submitted
Crusher,  Khasra C.G.W.A. permission. copy of the same along with its
No. 4185/240, reply dated 27.11.2019.
Moda Pahar, | b. That you have not provided water Inspected by :- .
Jhunjhunu meter at bore well and not| b. Unit has submitted that due to 1. Deepak Dhanetwal,
maintained log book for water disconnection of power supply AEE, RO mﬂnmw
consumption. borewel is not in operation and 2. Dayaram, JSO, RO
c. Mechanical chute/hopper at the no ground water is being Sikar
transfer points not provided. “ abstracted Observation Made:-
d. Boundary wall around the unit’s | c. During the course of Unit was found closed durine

premises was not provided.

inspection no one was found at
the unit as such compliance of
the same could not be verified.
Also it was observed from
outside the premises that no
stock was lying at the site and
PP in its reply submitted that
power of the unit has been

the inspection due o

'disconnection _of _ power

supply.
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-it is clear that unit has not yet

disconnected since 30.04.2016.

No one was found at the unit
during course of inspection .
However, from site condibon

provided Boundary wall along
the crusher. PP has also,
submitted in its reply that ,
unit has submitted Bank
Guarantee of Rs 33000/-
against the construction of
Boundary wall and presently
due to disconnection of power
supply plant is not in
operation. PP in its reply
assured to construct Boundary
wall prior to start the

operation.
29 |Jai HindustanStone | a. That the details regarding legal That the details regarding legal } Inspected by :-
Crusher Co., source of raw material not provided source of raw material is 1. Savita, AEFE, RO Sikar
Khasra No. 191/4, and log book regarding procarement provided with the reply 2. Dr. Surender Verma,
Moda pahar, of the raw material not maintained, submitted by PP and log book SO, RO Sikar
Jhanjhunu That the log book of water regarding procurement of the | Observation Made:-
Based on__ findings of

consumption not maintained.
Water spray arrangement not found
adequate at the Jaw crusher,

Granulator and Vibrating Screen.

raw material  is being,
maintained.
PP has informed vide its reply

dated 05.12.2019 that they are

inspection, Unit has rectified
the points indicated in show
cause nobce issued and found
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d. Water spray arrangement not maintaining record of water | under compliance.
provided at the transfer points. consumption in log book.
e. Wind breaking walls between the Water spray arrangement
belt the transfer points. found adequate at the Jaw
f. Mechanical chute/hopper at the crusher,  Grarwlator and
transfer points not provided as per Vibrating Screen.
NOFINS. Water spray arrangement
g. Height of boundary wall around the provided at the transfer points.
unit’s premises was in-adequate. Wind breaking walis provided.
Drum arrangements has been
provided at transfer points.
Height of boundary wall
around the unit's premises
was found adequate.
30 |Shri Ram Sharnam | a. That you have not maintaired log Log book  for = water | Inspected by :-
Stone. . Crushing Goow for water consumption consumption is being 1. Deepak Dhanetwal,
Co., Kh. No.| b. That the details regarding legal maintained. AEE, RO Sikar :
4188/239 & source of raw material not provided | b. Details regarding legal source 2. Dayaram, JSO, RO
4187/239, Moda and log book regarding procurement of raw material is provided Sikar
Pahar, Jhunjhunu of the raw material not maintained. and log book regarding Observation Made:-

c. Wind breaking walls between the
belt conveyors not found adequate
height.

d. Mechanical chute/hopper at the
transfer points not adequate.

procurement of the raw
material is being maintained.
Wind breaking walls between
the belt conveyors found of
adequate height.

Mechanical chute/hopper at
the transfer points found

Unit has rectified the points
indicated in show cause notice
issued and found  under

compliance.
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Height of boundary wall around the
unit’s premises was inadequate.
Transfer point of conveyors is not
covered.

adequate.

Height of boundary wall
around the unit’s premises
was found adequate.

Transfer point of conveyors
found covered.

31 Shakambhari Stone That neither NOC from CGWA nor Applied for NOC from | Inspected by :-
Crusher Company any evidence for application for CGWA, 1. Deepak  Dhanetwal,
NOC from CGW A was provided. Unit has provided meter for AEE, RO Sikar A
water copsumption .However, 2. Dayaram, ]SO, RO

That log book for water consumption
not maintained.

That the concrete evidence regarding
legal source of raw material not
provided and log book regarding
procurement of the raw material not
maintained. :

That the jaw crusher, Cone, Roller,
Vibratory and transfer points were
not mﬁmw covered.

Wind .uu.wummkwﬂm walls between the
belt conveyors not provided.
Boundary wall around the unit
premises were not adequate.

log book for the same was not
produced. .
Details regarding legal source
of raw material was provided
and log book regarding
procurement of the raw
material was found
maintained.

That ‘the jaw crusher, Cone,
Roller, Vibratory and transfer
points were found covered.
Wind breaking walls between
the belt conveyors was still not
provided.

Boundary wall around the unit
premises were found to be
adequate.

Sikar

Observation Made:-

Based on _ findings of
inspection, it may be
concluded that unit has not
vet rectified all the points
raised in show cause notice
found non

issued and
complied,
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India Stone
Crusher, Khasra
No. 618 (Old Kh.
NO. 217) Moda
Pahar, Jhunjhunu

That the details regarding legal
source of raw material not provided
and log book regarding procurement
of the raw material not maintained.
That the log book of water
consumption not maintained

Water spray arrangement at the Jaw
Crusher, Granulator and Vibrating
Screen not provided.

Height of the wind breaking walls
between the belt conveyors was in-
adequate. :
Mechanical chute/hopper at the
transfer points not provided except
dust conveyors. :
Boundary wall was not provided at
back side of the plant and height of
boundary wall was in-adequate.

That the details regarding legal
source of raw  material
provided and log book
regarding procurement of the
raw material was found

maintained.

Log book of water
consumption is being
maintained and submitted
along with reply.

Water sprays arrangement at
the Jaw Crusher, Granulator
has been provided and water
spraying svstem at Vibrating
Screen provided.

Height of the wind breaking

walls between the  Dbelt|

COMVeYyors was found
adequate.

Mechanical ~chute/hopper at
the transfer points provided at
dust conveyors.

Boundary wall was not
provided at back side of the
plant due to presence of
mining lease at back side of
crusher and  height of
boundary wall was found

Inspected by :-
1. Savita, AEE, RO Sikar
2. Dr. Surender Verma
5Q, RO Sikar

Observation Made:-

Unit has rectified the points
indicated in show cause notice
issued and - found under

compliance,
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adequate at rest of the sides.

33

Mahalaxmi = Stone
Crusher company,
Hamiri Road,
Moda Pahar.

That you have not applied for the
C.G.W.A. permission.

That you have not provided water
meter at bore well and not
maintained log book for water
consumption,

That the Jaw crusher and Granulator
were not provided.

Water, spray arrangement at the jaw
crusher, Granulator, Virating screen
and at the transfer points not found
adequate.

Wind breaking walls between the
belt conveyors not provided.
Mechanical chute/hopper at the
transfer not provided.

Conveyors were not covered.
Adequate plantation was not
provided.

Boundary wall around the wunit's
premises was not provided from two
sides.

Applied for NOC from CGWA
Water meter provided at
borewell log book has been
maintained.

Jaw crusher and Granulator
was not found covered.

Water, spray arrangement has
been provided at the jaw
crusher, However, unit has not
provided water spraying
arrangements at Granulator,
Vibrating screen and at the
transfer points.

Wind breaking walls between
the belt conveyors was found
under construction.

Mechanical chute/hopper at
the transfer provided.
Conveyors were not found
covered.

Adequate plantation was stll
not provided.

Boundary wall around the
unit’s premises was still not
provided from two sides.

Inspected by :-

1. Savita, AEE, RO Sikar
2. Dr. Surender Verma,
S0, RO Sikar

Observation Made:-

Based on___ findings of
inspection, it  may be
concluded that unit has not
yvet rectified all the points
raised in show cause notice
issued and found non

complied.
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Amit Stones,
Khasra No. 512,
517, Hamiri Road,
Moda pahar,
Jhunjhunu

That you have not applied for the
C.G.W.A. permission.

That no meter was provided at water
well no log book consumption
provided.

That the details regarding legal
source of raw material not provided
and log book regarding procurement
of the raw material not maintained.
That log book regarding production
was not provided.

That the Jaw crusher, Granulator,
dust body and Vibrating Screen were
riot fully covered. .

Water, spray arrangement at the jaw
crusher, Granulator, Sammbm screem
and at the ransfer points not found
adequate. ’

Mechanical chute/hopper at the
transfer not provided. -

Conveyors were not covered.

That adequate plantation was not
provided.

Boundary wall around the unit's
premises was not provided from two
sides.

During the course of inspection no
one was found at the unit and
plant was found closed. From the
site conditions it may be inferred
that plant was not in operation for
long due to issuance of closure
directions and disconmection of
power supply. ‘

Inspected by :-
1. Deepak  Dhanetwal,
AEE, RO Sikar
2. Dayaram, jSO. RO
Sikar
Observation Made;-

During the course of inspection
no one was found at the unit
and plant was found closed.
From the site conditions it may
be inferred that plant was not
in operation for long due to
issuance of closure directions
and disconnection of power

supply.
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Sipnature of Inspecting Teams m
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R -8 gl ,r
(Dayaram) (Dr. Surender Verma) [Savita) Tanctwal)
S0 30 : . ATE AEE E
Recommtendations:-
Based on the above information it is submitted that out of total iduentified 34 stone crushers ta whom show cause natices have been issuad, status s as under:-
ifications on the points as mentioned in show cause notices issued by State Board on dated 21.11.201Y; as such no actian
T

& feostone crushers were found who have made rectifica

i~ reguited against these crushers.

_
b g Stone viushers were stili faund te be non camplying with the standards ard has not rectified all the poinls as mentioned m shuw rause nelices, as such il is H
14 ymy B

remmended b initiale suitabte action as per the provisions of act against the defanlter units..
. 01 stene crusher has been dismanUerd as such no action is required against the unit. i
& 07 sione crushers were found closed during the course of inspection either due to disconnection of powar supply ot due ta non aperatiun of plant lur leng. As suchitis ﬂ
recamnended to initiate aclion against such wnits only after comeaeneement of aperation of units. L
=
£
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Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141-5159699, 5159604 e-mail : member-secretary@rpcb.nic.in
TollFree Helpline No. : 18001806127 Ext. 7
Registered Post

No. SCMG&DS/GEN-84/ RPCB/ ‘ DATE:

Wi/s Bharat Store Crushing Co.,
Khasra No. 191/03, Moda Pahar,
Hamiri Road , Jhuajhunu

Tehsil & District Jhunjhunu

Sir,

10.

Sub:- Directions for closure of the industry, under section 31(A) of the Air(Prevention and
Control of Pollution) Act, 1981 for your industry at Village- Moda Pahar, Tehsil &
District- Jhunjhunu(Raj.).

R

" Ref:- 1) Show cause notice under Air Act, 1981 for intended revocation of consent to

operate, intended closure direction and imposition of Environmental Compensation
issued on 21.11.2019.
2) Inspection carryout by official’s of RO, Sikar on 01.01.2020.

Whereas, the Air (Prevention and Control of Pollution) Act, 1981(hereinafier referred to as
the “Air Act”), has come into force in whole of the country with effect from 16/05/1981.

And whereas, the Air Act has been enacted to provide for the prevention, control and
abatement of air pollution.

And whereas, under the provisions of section 21 of the Air Act, no person shall without the
previous consent of the State Board, establish or operate any industrial plant in an air
pollution control area. Industrial plant, under the Air Act, has been defined to mean any plant
nsed for any industrial or trade purposes and emitting any air pollutant into the atmosphere.
And whereas, the State Board in performance of its functions has power to issue directions
under section 31A of the Air Act, in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions.

And whereas, non-compliance or contravention of the aforesaid provisions of the Air Act is
punishable under the provisions of section 37 of the Act, with imprisonment for a term which
shall not be less than one year and six months and with fine.

And whereas, M/s Bharat Stone Crushing Co. located at Khasra No. 191/03, Moda
Pahar,

Hamirt Road , Jhunjhunu

Tehsil & District Jhunjhunu is a Stone Crusher Unit and during its operations causes
emission of air pollutants.

And whereas, a Show cause notice for intended revocation of consent to operate, closure
directions under section 31(A) of the Air Act, 1981 and imposing Environmental
Compensation was issued vide State Board’s letter dated 21.11.2019, on the basis of
observations made during the inspection of the unit by the Board Officials on 16.10.2019.
And whereas your reply to the above show cause notice received at the Board on 10.12.2019,
had been physically verified by official’s of the State Board on 01.01.2020 and it was found
that pollution control measures still inadequate/deficient.
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11. And whereas-owing to the non-compliances observed during inspection on 01.01.2020,
consent - o operate - under - Airs:Act, 1981 granted vide State ‘Board letter no.
F(SCMG)/Thunjhunu(Fhnunjhunu)/  18(1)/2018-2019/7162-7164, dated 27.02.2019 revoked on
2§.01.2020. - -

12. And whereas, above stated violations of the provisions of the Air Act have been viewed
seriously by the State Board.

13. And whereas, the State Board in order to prevent and control of Air pollution being caused by
the industry, is competent to issue any direction under section 31 A of the Air Act in writing -
to any person, officer or authority and such person, officer or authority shall be bound to
comply with such directions.

Therefore, in order to prevent and conirol of air poliution being caused by the industry and in
interest of prevention of perpetual offence being committed by the industry, the State Board, in
exercise df the powers conferred upon it, under the provisions of section 31A the Alr Act, issues
following directions:-

A.  Youare directed to close down your industrial plant forthwith.

B. Disirict Collector, Jhunjhunu to ensure closire of the indusiry.

C. XEN (0&M), AVVNL, Jhunjhunu, District: Jhunjhunu shall disconnect the elactricity
supply to the industry and send compliance report to the Board within 07 days.

D. Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Sikar
ditected to seal the Diesel Generator Sets and such other equipments so as to aifect
complete closure of the industsial plant and send compliance report to the Head Office
latest by 25.01.2020.

Please note that the non-compliance of the above directions is punishable under section 37 of
the Adr Act with imprisonment for a term which shall not be less than one year and six months but
which may extend to six years and with fine.

£ ’
(Sha;ilaj Deval)
Member Secretary
No. SCMG&DS/GEN-84/ RPCB/ ) 77 *1 & DATE: 3 )7~ 9,

Copy to following for information and necessary actions for compliance of the directions:-

1) TheDistrict Collector, Thunjhunu.
2) XEN (0&M), AVVNL, Jhunjhunu, District: Jhunjhunu.

)} Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Sikar.
4) Master file of Closure Directions of Stone Crusher, SCMG& DS, Rajasthan State

Pollution Control Board, Jaipur. /,»{\ 7:\/_\ o
(_&k\m{ary
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Rajasthan State Pollution Contrel Beard

- Headquarter, 4, Institutional Area, Thalana Doongri, Jaipur-302004
Phone : 0141-5159699, 5159604 e-mail : member-secretary@rpeb.nic.in
TollFree Helpline No. : 18001806127 Ext. 7
Registered Post

No. 5C MG&DS/GEN-84/ RPCB/ _ DATE:

M/s Ganesh Stone Crusher

(Q1d Name-Rajesh Stone Crusher),
Village-Moda Pahar,
Tehsih:Jhunjhunu District: Fhunjhunu

Qub:- Directions for closure of the industry, under section 31(A) of the Air(Prevention and
Conirol of Pollution) Act, 1981 for your industry at Village- Moda Pahar, Tehsil &
District- Jhunjhunu(Raj.).

Refi- 1) Show cause notice under Air Act, 1981 for intended revocation of consent to
operate, intended closure direction and imposition of Environmental Compensation
issued on 21.11.2019.
2) Inspection carryout by official’s of RO, Sikar on 01 .01.2020.

Sir,

1. Whereas, the Air (Prevention and Control of Pollution) Act, 1981 (hereinafter referred to as
the “Air Act™), has come into force in whole of the couniry with effect from 16/05/1981.

2. And whereas, the Air Act has been enacted to provide for the prevention, control and
abatement of air pollution. |

3. And whereas, under the provisions of section 21 of the Air Act, no person shall without the
previous consent of the State Board, establish or operate any industrial plant in an air
pollution control area. Industrial plant, under the Air Act, has been defined to mean any plant
used for any industrial or trade purposes and emitting any air pollutant into the atmosphere.

4. And whereas, the State Board in performance of its functions has power to issue directions
under section 31A of the Air Act, in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions.

5. And whereas, non-compliance or contravention of the aforesaid provisions of the Air Act is
punishable under the provisions of section 37 of the Act, with imprisonment for a term which
shall not be less than one year and six months and with fine.

6. And whereas, M/s Ganesh Stone Crusher (Old Name-Rajesh Stone Crusher) located at
Village-Moda Pahar , Tehsil:Jhunjhunu Distriet:Jhunjhunu is a Stone Crusher Unit and
during its operations causes emission of air pollutants.

7. And whereas, a Show cause notice for intended revocation of consent to operate, closure
directions under section 31(A) of the Air Act, 1981 and imposing Environmental
Compensation was issued vide State Board’s letter dated 21.11.2019, on the basis of
observations made during the inspection of the unit by the Board Officials on 16.10.2019.

8. And whereas your reply to the above show cause notice received at the Board on 27.12.2019,
had been physically verified by official’s of the State Board on 01.01.2020 and it was found
that pollution control measures still inadequate/deficient.

0. And whereas owing to the non-compliances observed during inspection on 01.01.2020,
consent to operate under Air Act, 1981 pranted vide State Board letter no.
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F(SCMG)/Jhunjhunu(Ihnunjhunu)/: 18(1)/2018-2019/7162-7164, dated 27.02.2019 revoked on

44.01.2020.

10. And whereas, above stated violations of the provisions of the Air Act have been viewed
seriously by the State Board.

11. And whereas, the State Board in order to prevent and control of Air pollution being caused by
the iudustry, is competent to issue any direction under section 31 A of the Air Act in writing
to any person, officer or authority and such person, officer or authority shatl be bound to
comiply with such directions.

Therefore, in order to prevent and control of air pollution being caused by the industry and in
interest of prevention of perpetual offence being committed by the industry, the State Board, in
exercise of the powers conferred upon it, under the provisions of section 31A the Air Act, issues
following directions:-

A.  Youare directed to close down your industrial plant forthwith.

B.  District Collector, Jhunjhunu to ensute closure of the industry.

C. XEN(C&M), AVVNL, Jhunjhunu, District: Jhunjhunu shall disconnect the clectricity
supply to the industry and send compliance report to the Board within 07 days.

D. Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Sikar
directed to seal the Dicsel Generator Sets and such other equipnients so as to affect
complete closure of the industrial plant and send compliance report to the Ilead Gffice
latest by 25.01.2020.

Please note that the non-compliance of the above directions is punistigble under section 37 of
the Alr Act with imprisonment for a tenm which shall not be less than one year and six months but
which rmay extend to six years and with fine.

B/
(ShailajadDeval)
Member Secretary
No. SCMG&DS/GEN-84/ RPCB/ / ‘? % / DATE: @Q / ;
.q: 6--.

Copy to following for information and necessary actions for compliance of the directions:-
1) The District Collector, JThunjhunu,

2) _XEN (O&M), AVVNL, Jhunjhunu, District: Fhunjhunu.
) Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Sikar.
4) Master file of Closure Directions of Stone Crusher, SCMG& DS, Rajasthan State
Pollution Controt Board, Jaipur.

Q@@epé%taly
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Rajasthan State Pollution Control Board

- - Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141-5159699, 5159604 e-mail : member-secretary@ipeb nic.in
TollFree HelpLine No. : 18001806127 Ext. 7
Registered Post

No. SCMG&DS/GEN-84/ RPCB/ . DATE:

M/s Rajash¢an Stone Crusher Co.,
VillageModa Pahar,
Tehsil & Distt.- Jhunjhunu.

Qub:- Directions for closure of the industry, under section 31(A) of the Air(Prevention and
Control of Pollution) Act, 1981 for your industry at Village- Moda Pahar, Tehsil &
District- Thunjhunu(Raj.).

Ref:- 1) Show cause notice under Air Act, 1981 for intended revocation of consent to
operate, intended closure direction and imposition of Environmental Compensation
issued on 21.11.2019.
2) Inspection carryout by official’s of RO, Sikar on 01 .01.2020,

Sir,

1. Whereas, the Air (Prevention and Control of Pollution) Act, 1981 (hereinafter referred to as
the “Air Act”), has come into force in whole of the country with effect from 16/05/1981.

2. And whereas, the Air Act has been enacted to provide for the prevention, control and
abatement of air pollution.

3. And whereas, under the provisions of section 21 of the Air Act, no person shall without the
previous consent of the State Board, establish or operate any industrial plant in an air
pollution control area. Industrial plant, under the Air Act, has been defined to mean any plant
used for any industrial or trade purposes and emitting any air pollutant into the atmosphere.

4. And whereas, the State Board in performance of its functions has power to issue directions
under section 31A of the Air Act, in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions.

5. And whereas, non-compliance or contravention of the aforesaid provisions of the Air Act is
punishable under the provisions of section 37 of the Act, with imprisonment for a term which
shall not be less than one year and six months and with fine.

6. And whereas, M/s Rajashtan Stone Crusher Co. located at VillageModa Pahar, Tehsil &
Distt.- Jhunjhunu, is a Stone Crusher Unit and during its operations causes emission of air
pollutauts.

7. And whereas, a Show cause notice for intended revocation of consent to operate, closure
directions under section 31(A) of the Air Act, 1981 and imposing Environmental
Compensation was issued vide State Board’s letter dated 21.11.2019, on the basis of
observations made during the inspection of the unit by the Board Officials on 16.10.2019.

8. And whereas your reply to the above show cause notice received at the Board on 09.12.2019,
had been physically verified by official’s of the State Board on 01.01.2020 and it was found
that pollution control measures still inadequate/deficient. '

9. And whereas owing to the non-compliances observed during inspection on 01.01.2020,
consent to operate under Air Act, 1981 granted vide State Board letter no.
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- F(SCMG)Y/Thunjhunu(Jhnunjhunu) - 18(1)/2018-2019/7162-7164, dated 27.02.2019 revoked on

24.01.2020.

10. And whereas, above stated violations of the provisions of the Air Act have been viewed
seriously by the State Board.

11. And whereas, the State Board in order to prevent and control of Air pollution being caused by
the industry, is competent to issue any direction under section 31 A of the Air Act in writing
to any person, officer or authority and such person, officer or authority shall be bound to
comply with such directions.

Therefore, in order to prevent and control of air pollution being caused by the industry and in
lnterest of prevention of perpetual offence being committed by the industry, the State Board, in
exercise of the powers conferred upon it, under the provisions of scction 31A the Air Act, issues
following divections:-

A. . You are directed to close down your industrial plant forthwith.

B.  District Collector, Jhunjhunu to ensure closure of the industry.

C. XEN (0&M), AVVNL, Jhuujhunu, District: Jhunhuiw shall disconnect the electricity

i supply to the industry and send compliance report 1o the Board within 07 days.

D. Regional Officer, Repional Office, Rajasthan State Pollution Control Board, Sikar
dirceted fo seal the Diesel Generator Sets and such other equipments so as to atfect
complete closute of the industeial plant and send compliance report to the Head Oifice
latest by 25.01.2020.

Please note that the non-compliance of the above directions is punishable under section 37 of
{he Air Act with imprisonment for a term which shall not be less than one year and six months but
which may extend (o six years and with fine.

(Shailaja Deval)
Member Secretary
No. SCMG&DS/GEN-84/ RPCB/ J‘7 L4 DATE: ?‘5‘ /.,,,/bﬁyo

Copy to following for information and necessary actions for compliance of the directions:-
1) The District Collector, Jhunjhunu.

2) N (O&M), AVVNL, Jhunjhunu, Distiict: Jhunjhunu.
' Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Sikar.
4) Master file of Closure Directions of Stone Crusher, SCMGé& DS, Rajasthan State

Pollution Contro! Board, Jaipur. K.jag\
i Y S
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Rajasthan State Pollution Control Board
- Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141-5159699, 5159604 e-mail : member-secretary@ipeb.nic.in

TollFree Helpline No. : 18001806127 Ext. 7
Registered Post

No. 5SCMG&DS/GEN-84/ RPCB/ DATE:

/s Shiv Stone Crusher Co,,-
Moda Pakar, Jhunjhunu
TehsihiJhunjhunu Bistrict:Jhunjhunu

Sub:- Directions for closure of the industry, under section 31(A) of the Air(Prevention and
Control of Pollution) Act, 1981 for your industry at Village- Moda Pahar, Tehsil &
Distriet- Jhunjhunu(Raj.).

Refi- 1) Show cause notice under Air Act, 1981 for intended revocation of consent to
operate, intended closure direction and imposition of Environmental Compensation
issued on 21.11.2019.
2) Inspection carryout by official’s of RO, Sikar on 01.01.2020.

Str,

1. Whereas, the Air (Prevention and Control of Pollution) Act, 1981(hereinafier referred to as
the “Air Act”), has come into force in whole of the country with effect from 16/05/1981.

2. And whereas, the Air Act has been enacted to provide for the prevention, control and
abatement of air pollution.

3. And whereas, under the provisions of section 21 of the Air Act, no person shall without the
previous consent of the State Board, establish or operate any industrial plant in an air
pollution control area. Industrial plant, under the Air Act, has been defined to mean any plant
used for any industrial or trade purposes and emitting any air pollutant into the atmosphere.

4, And whereas, the State Board in performance of its functions has power to issue directions
under section 31A of the Air Act, in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions.

5. And whereas, non-compliance or contravention of the aforesaid provisions of the Air Act is
punishable under the provisions of section 37 of the Aect, with imprisonment for a term which
shall not be less than one year and six months and with fine.

6. And whereas, M/s Shiv Stone Crusher Co. located at Moda Pabar , Jhunjhuru
Tehsil:fhunjhunu District:Jhunjhunu is a Stone Crusher Unit and during its operations
causes emission of air pollutants.

7. And whereas, a Show cause notice for intended revocation of consent to operate, closure
directions under section 31(A) of the Air Act, 1981 and imposing Environmental
Compensation was issued vide State Board’s letter dated 21.11.2019, on the basis of
observations made during the inspection of the unit by the Board Officials on 16.10.2019.

8. And whereas your reply to the above show cause notice received at the Board on 11.12.2019,
had been physically verified by official’s of the State Board on 01.01.2020 and it was found
that pollution control measures still inadequate/deficient.

9. And whereas owing to the non-compliances observed during inspection on 01.01.2020,
consent to operate under Air Act, 1981 granted vide State Board letter no.
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: F(SCMG)/Thunjhunu(Ihnunjhunu)/ 18(1/2018-2019/7162-7164, dated 27.02.2019 revoked on
2§.01.2020.

10. And whereas, above stated violations of the provisions of the Air Act have been viewed
seriously by the State Board.

11. And whereas, the State Board in order to prevent and control of Air pollution being caused by
the industry, is competent to issue any direction under section 31 A of the Air Act in writing
to any person, officer or authority and such person, officer or authority shall be bound to
comply with such directions.

. Therefore, in order to prevent and contro! of air pollution being caused by the industry and in
interest of prevention of perpetual offence being committed by the industry, the State Board, in
excrcise of the powers conferred upon it, under the provisions of section 31A the Alr Act, 1ssues
foilowing directions:-

A.  You are directed to close down your industrial plant forthwith.

B. District Collector, Jhunjhunu to cnsure closure of the industry.

C. XEN (O&M), AVVNL,J hunjhunu, District: Jhunjhunu shall disconnect the electricity

~ supply to the industry and send corapliance report to the Beard within 07 days.

D. Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Sikar
directed to seal the Diesel Generator Sets and such other equipments so as to affect
complete closure of the industrial plant and send compliance report to the Head Office
latest by 25.01.2020.

Please note that the non-compliance of the above directions is punishable under section 37 of
the Ajr Act with imprisonment for a term which shall not be loss than one year and six months but
which may extend to six years and with fine.

(Sha%a&jé Deval)
Member Secretary
No. SCMG&DS/GEN-84/ RPCB/ } ‘7)’/ DATE:??/_H/ "ﬁ?‘jc‘:}

Capy to following for information and necessary actions for compliance of the directions:-
1) The District Collector, Jhunjhunu.

2) AN (0&M), AVVNL, JThunjhuny, District: Thunjhunu.
Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Sikar.

4y Master file of Closure Directions of Stone Crusher, SCMG& DS, Rajasthan State

Pollution Control Board, Jaipur.
( )ws,.{gﬁ
Member-S¢ a1y
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Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004 .
Phone : 0141-5159699, 5159604 e-mail : member-secretary(@rpceb.nic.in
TollFree Helpline No. : 18001806127 Ext. 7
Registered Post

No. SCMG&DS/GEN-84/ RPCB/ _ DATE:

M/s Shakambri Stone Crusher Co.,

Khasra No. 4427/518, 4228/516 and 4229/515,
Moda Pahad, fhunjhunu

Tehsil & Distt. Jhunjhunu

Sub:- Directions for closure of the industry, under section 31(A) of the Air(Prevention and
Control of Pollution) Act, 1981 for your industry at Village- Moda Pahar, Tehsit &
District- Jhunjhunu(Raj.).

Ref- 1) Show cause notice under Air Act, 1981 for intended revocation of consent to
operate, intended closure dircetion and imposition of Environmental Compensation
issued on 21.11.2019.
2) Inspection carryout by official’s of RO, Sikar on 01.01.2020,

Sir,

1. Whereas, the Air (Prevention and Control of Pollution) Act, 1981 (hereinafter referred to as
the “Air Act”™), has come into force in whole of the country with effect from 16/05/1981.

2. And whereas, the Air Act has been enacted to provide for the prevention, control and
abatement of air pollution.

3.  And whereas, under the provisions of section 21 of the Air Act, no person shall without the
previous consent of the State Board, establish or operate any industrial plant in an air
pollution control area. Industrial plant, under the Air Act, has been defined to mnean any plant
used for any industrial or trade purposes and emitting any air pollutant into the atimosphere.

4. And whereas, the State Board in performance of its functions has power to issue directions
under section 31A of the Air Act, in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions.

5. And whereas, non-compliance or contravention of the aforesaid provisions of the Air Act s
punishable under the provisions of section 37 of the Act, with imprisonment for a term which
shall not be less than one year and six months and with fine. :

6. And whereas, M/s Shakambri Stone Crusher Co. located at Khasra No. 4427/518,
£228/516 and 4229/515, Moda Pahad, Jhunjhunu Tehsil & Distt. Jhunjhunu is a Stone
Crusher Unit and during its operations causes emission of air pollutants.

7. And whereas, a Show cause notice for intended revocation of consent to operate, closure
directions under section 31(A) of the Air Act, 1981 and imposing  Environmental
Compensation was issued vide State Board’s letter dated 21.11.2019, on the basis of
observations made during the inspection of the unit by the Board Officials on 16.10.20165.

8. And whereas your reply to the above show cause notice received at the Board on 11.12.2019,
had been physically verified by official’s of the State Board on 01.01.2020 and it was found
that pollution control measures still inadequate/deficient.

9. And whereas owing to the non-compliances observed during inspection on 01.01.2020,
consent to operate under Air Act, 1981 granted vide State Board lefter no.
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.- F(SCMG)/Thunjhunu(Thnunjhunu)/.’ 18(1)/2018-2019/7162-7164, dated 27.022019 revoked on

24.01.2020. :

10. And whereas, above stated violations of the provisions of the Air Act have been viewed
seriously by the State Board. '

11. And whereas, the State Board in order to prevent and contro! of Air pollution being caused by
the industry, is competent to issue any direction under section 31 A of the Air Act in writing
to any person, officer or authority and such person, officer or authority shall be bound to
comply with such directions.

Therefore, in order to prevent and contiol of air pollution being caused by the indusiry and in
interest of prevention of perpetual offence being committed by the industry, the State Board, in
exercise of the powers conferred upon it, under the provisions of section 31A the Air Act, issues
following dircctions:-

A.  You are directed to close down your industrial plant forthwith.
B. District Collector, Jhunjhunu to ensure closure of the industry.
C. XEN (0&M), AVVNL, Jhunjhunu, District: Thunjhunu shal! disconnect the electiicily
upply to the industry and send compliance report to the Board within 07 days.
D. Regional Officer, Regional Cffice, Rajasthan State Pollution Contrel Boaid, Sikar
directed to seal the Diesel Generator Sets and such other equipments so as to affect

complete closure of the industrial plant and send compliance report to the Head Office
laiest by 25.01.2020.

Please note that the non-compliance of the above directions is punishable under section 37 of
the Air Act with imprisanment for a term which shall not be less than one year and six months but
which may extend to six years and with fine.

/; -
(Shaﬂaj Deval)
Member Secretary

No. SCMG&DS/GEN-84/ RPCB/ )/ 9& DATE: 9 I
<o

Copy to following for information and necessary actions for compliance of the directions:-
1) The District Collector, Thunjhunu.
2) XEN (0&M), AVVNL, Jhunjhunu, District: Jhunjhunu.
%@gional Officer, Regional Office, Rajasthan Slate Pollution Control Board, Sikar.
4) Master file of Closure Directions of Stone Crusher, SCMG& DS, Rajasthan State

Pollution Control Board, Jaipur. oo

LMA er emetaly
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, J halana Doongri, Jaipur-302004
Phone : 0141-5159699, 5159604 e-mail : member-secretary(@rpcb.nic.in
ToliFree Helpline No. : 18001806127 Ext. 7

Registered Post’

No. SCMG&DS/GEN-84/ RPCB/ ' DATE:

/s IMahalaxmi Stene Crusher Co.,
Hamiri Road, Moda Pahar
Jhunjhunu, Tehsil & District:Jhunjhunu

Sub:- Directions for closure of the industry, under section 31(A) of the Air(Prevention and

Contiol of Pollution) Act, 1981 for your industry at Village- Moda Pahar, Tehsil &
District- Jhunjhunu(Raj.).

- Refi- 1) Show cause notice under Air Act, 198] for intended revocation of consent to
operate, intended closure direction and imposition of Environmental Compensation
tssued on 21.11.2019,
2) Inspection carryout by official’s of RO, Sikaron 01.0 1.2020.

Sir,

1. Whereas, the Air (Prevention and Control of Pollution) Act, 1981(hereinafter referred to as
the “Air Act™), has come into force in whole of the country with effect from 16/05/1981.

2. And whereas, the Air Act has been enacted to provide for the prevention, control and
abatement of air pollution.

3. And whereas, under the provisions of section 21 of the Air Act, no person shall without the
previous consent of the State Board, establish or operate any industrial plant in an air
pollution control area. Industrial plant, under the Air Act, has been defined to mean any plant
used for any industrial or trade purposes and emitting any air pollutant into the atmosphere.

4. And whereas, the State Board in performance of its functions has power 1o issue directions
under section 31A of the Air Act, in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions.

5. And whereas, non-compliance or contravention of the aforesaid provisions of the Air Act is
punishable under the provisions of section 37 of the Act, with imprisonment for a termy which
shall not be less than one year and six months and with fine.

6. And whereas, M/s Mahalaxmi Stone Crusher Co. located at Hamiri Road, Moda Pzahar
Shunjliunu, Tehsil & Distriet:Jhunjliunu is a Stone Crusher Unit and during its operations
causes emission of air pollutants.

7. And whereas, a Show cause notice for intended revocation of consent to operate, closure
ditections under section 31(A) of the Air Act, 1981 and imposing  Environmental
Compensation was issued vide State Board’s letter dated 21.11.2019, on the basis of
observations made during the inspection of the unit by the Board Officials on 16.10.2019.

8. And whereas your reply to the above show cause notice received at the Board on 11.12.2019,
had been physically verified by official’s of the State Board on 01.01.2020 and it was found
that pollution control measures still inadequate/deficient.

9. And whereas owing to the non-compliances observed during inspection on 01.01.2020,
consent to operate under Air Act, 1981 granted vide State Board letter no.
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© F(SCMG)/Ahusjhunu(lhiiunjbonu)/: 18(1)/2018-2019/7162-7164, dated  27.02.2019 revoked on

94.01.2020.

--10. And whereas, above stated violations of the provisions of the Air Act have been viewed
seriously by the State Board.

11. And whereas, the State Board in order to prevent and control of Air pollution being caused by
the industry, is competent to issue any direction under section 31 A of the Air Act in writing
to any person, officer or authority and such person, officer or authority shall be bound to
comply with such directions.

Therefore, in order to prevent and control of air pollution being caused by the industry and in
interest of prevention of perpetual offence being committed by the industry, the State Board, in
exercise of the powers conferred upon it, under the provisions of scetion 31A the Air Act, issues
following directions:-

A, Youare directed to close down your industrial plant forthwith.

B. Disirict Collector, Jhunjhunu to ensure closure of the industry.

C. XEN (0&M), AVVNL, Jhunjhunu, District: Jhunghum shall disconnect the cleciricily
supply to the industry and send compliance report to the Board within 07 days.

D. Recgional Officer, Regional Office, Rajasthan State Pollution Contol Board, Sikar
dirccted to seal the Dicsel Generator Sets and such other equipments so #s to affect
complete closure of the industrial plant and send compliance report to the Head Office
latest by 25.01.2020.

Please note that the non-conipliance of the above directions is punishable urder section 37 of
the Air Act with imprisonment for a term which shall not be less than one year and six raonths but
which may extend to six years and with fine.

(Shﬁﬁa Deval)
Mewmber Secretary
No. SCMG&DS/GEN-84/ RPCB/ | 22> | DATE: 9/ D
Copy to following for information and necessary actions for compliance of the directions:-
1) The District Collector, Jhunjhunu.
2) XEN (O&M), AVVNL, Jhunjhunu, Distriet: J hunjhunu.
rﬂﬁ)l{fgional Officer, Regional Office, Rajasthan State Pollution Control Board, Sikar.
4) Master file of Closure Directions of Stone Crusher, SCMG& DS, Rajasthan State

Polluticn Control Board, Jaipur.
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" Rajasthan State Pollution Control Board
- Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141-5159699, 5159604 e-mail : member-secretary@rpeb.nic.in
TollFree HelpLine No. : 18001806127 Ext. 7
Registered Post

No. SCMG&DS/GEN-84/ RPCB/ ' DATE:

M/s Pratap Stone Crusher,

Khasra No. 506, 567, Hamiri Read,
Village-Moda Pahar, Jhunjhuny,
Tehsil & District -Jhunjhunu

Sub:- Directions for closure of the industry, under section 31(A) of the Air(Prevention and
Control of Pollution) Act, 1981 for your industry at Village- Moda Pahar, Tehsil &
District- Jhunjhunu(Raj.).

Ref:- 1) Show cause notice under Air Act, 1981 for intended revocation of comnsent to
operate, intended closure direction and imposition of Environmental Compensation
issued on 21.11.2010.

2) Inspection carryout by official's of RO, Sikar on 01.01.2020.

Whereas, the Air (Prevention and Control of Poltution) Act, 1981 (hereinafter referred to as
the “Air Act™), has come into force in whole of the country with effect from 16/05/1981.

And whereas, the Air Act has been enacted to provide for the prevention, control and
abatement of air pollution.

And whereas, under the provisions of section 21 of the Air Act, no person shall without the
previous consent of the State Board, establish or operate any industrial plant in an air
pollution control area. Industrial plant, under the Air Act, has been defined to mean any plant
used for any industrial or trade purposes and emitting any air pollutant into the atmosphere.
And whereas, the State Board in performance of its functions has power to issue directions
under section 31A of the Air Act, in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions.

And whereas, non-compliance or contravention of the aforesaid provisions of the Air Act is
punishable under the provisions of section 37 of the Act, with imprisonment for a term which
shall not be less than one year and six months and with fine.

And whereas, M/s Pratap Stone Crusher located at Khasra No. 506, 507, Hamiri Road,
Village-Moda Pahar, Jhunjhunu, Tehsil & District -Jiunjhunu is a Stone Crusher Unit
and during its operations causes emission of air pollutants.

And whereas, a Show cause notice for intended revocation of consent to operate, closure
directions under section 31(A) of the Air Act, 1981 and imposing  Environmental
Compensation was issued vide State Board’s letter dated 21.11.2019, on the basis of
observations made during the inspection of the unit by the Board Officials on 16.10.2019.

And whereas your reply to the above show cause notice received at the Board on 10.12.2019,
had been physically verified by official’s of the State Board on 01.01.2020 and it was found
that pollution control measures still inadequate/deficient.

And whereas owing to the non-compliances observed during inspection on 01.01.2020,
consent to operate under Air Act, 1981 granted vide State Board letter no.
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 F(SCMG)/ Jhunjhunu(Jhnunjhunu)/ = 18(1)/2018-2019/7162-7164, dated 27.02.2019 revoked on

44.01.2020.

10. And whereas, above stated violations of the provisions of the Air Act have been viewed
seriously by the State Board.

11. And whereas, the State Board in order to prevent and control of Air pollution being caused by
the industry, is competent to issue any direction under section 31 A of the Air Act in writing
to any person, officer or authority and such person, officer or authority shall be bound to
comply-with such directions.

Therefore, in order to prevent and control of air pollution being caused by the industry and in
interest of prevention of perpetual offence being comumitied by the industry, the State Board, in
exercise of the powers conferred upon it, under the provisions of section 31A the Air Act, issues
following directions:-

A.  You are directed to close down your industrial plant forthwith.

B. District Collector, Jhunjhunu to ensure closure of the industry.

C.  XEN (0&M), AVVNL, Jhunjhunu, District: Jhunjhunu shall discomnest the clectricity
supply to the industry and send compliancc repet to the Board within 07 days.

D. Regional Officer, Regicnal Office, Rajasthan Siatc Pollution Control Boaxd, Sikar
direcied to seal the Dicsel Generator Sets and such other equipments so as to affect
complete closure of the industrial plant and send corapliance report to the Head Ofiice
latest by 25.01.2020.

Please note that the non-complisnce of the above directions is punishable under section 37 of
{he Air Act with imprisoninent for a tenn which shall not be less than one year and six menths but
wihich may extend to six years and with {ine.

(Shai?aj Deval)
. Member Secretary
No. SCMG&DS/GEN-84/ RPCB/ | oz DATE: e
Iz 7 /7P

Copy to following for information and necessary actions for compliance of the directions:-
1) The District Collector, Jhunjhunu.

2) ¥EN (O&M), AVVNL, Jhunjhunu, District: Jhunjhunu.
Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Sikar.
4) Master file of Closure Directions of Stone Crusher, SCMG& DS, Rajasthan State

Pollution Control Board, Jaipui. /(-’\ P »
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Rajasthan State Pellution Control Beard
- Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141-5159699, 5159604 e-mail : menlbel'-secl'etal‘v@fncb.nic.in
TollFree HelpLine No. : 18001806127 Ext. 7

Registered Post

No. SCMG&DS/GEN-84/ RPCB/ . DATE:

M/s Panchwati Stone Crusher,
Moda Pahar, Bamiri Road
Jhunjhunu

Tehsil & District:Jhunjhuenu

Sir,

Sub:- Directions for closure of the industry, under section 31(A) of the Air(Prevention and
Control of Pollution) Act, 1981 for your industry at Village- Moda Pahar, Tehsil &
District- Jhunjhunu(Raj.).

Ref- 1) Show cause notice under Air Act, 1981 for intended revocation of consent to
operate, intended closure direction and imposition of Environmental Compensation
issued on21.11.2019.

2) Inspection carryout by official’s of RO, Sikar on 01.01 2020.

Whereas, the Air (Prevention and Control of Pollution) Act, 1981 (hereinafter referred to as
the “Air Act™), has come nto force in whole of the country with effect from 16/05/1981.

And whereas, the Air Act has been enacted to provide for the prevention, control and
abatement of air pollution.

And whereas, under the provisions of section 21 of the Air Act, no person shall without the
previous consent of the State Board, establish or operate any industrial plant in an air
pollution control area. Industrial plant, under the Air Act, has been defined to mean any plant
used for any industrial or trade purposes and emitting any air pollutant into the atmosphere.
And whereas, the State Board in performance of its functions has power 1o issue directions
under section 31A of the Air Act, in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions.

And whereas, non-compliance or contravention of the aforesaid provisions of the Air Act is
punishable under the provisions of section 37 of the Act, with imprisonment for a term which
shall not be less than one year and six months and with fine.

And whereas, M/s Panchwati Stome Crusher located at Moda Pahar, Hamiri Read
Jhunjhunu Tehsil & District:Jhunjhuru is a Stone Crusher Unit and during its operations
causes emission of air pollutants, L
And whereas, a Show cause notice for intended revocation of consent to operate, closure
directions under section 31(A) of the Air Act, 1981 and imposing Environmental
Compensation was issued vide State Board’s letter dated 21.11.2019, on the basis of
observations made’during the inspection of the unit by the Board Officials on 15.10.2019.

And whereas your teply to the above show cause notice received at the Board on 10.12.2019,
had been physically verified by official’s of the State Board on 01,01.2020 and it was found
that pollution control- measures still inadequate/deficient. "

And whereas owing to the non-compliances observed during inspection on 01.01.2020,
consent to operate under Air Act, 1981 pgranted vide State Board letter no.
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- F(SCMG)/Ihunjhunu(hnunjhunu)/-: 18(1)/2018-2019/7162-7164, dated 27.02.2019 revoked on
£§.01.2020.

10. And whereas, above stated violations of the provisions of the Air Act have been viewed
seriously by the State Board.

11. And whereas, the State Board in order to prevent and control of Air pollution being caused by
the industry, is competent to issue any direction under section 31 A of the Air Act in writing
to any person, officer or authority and such person, officer or authority shall be bound to
comply with-such directions.

Therefore, in-order to prevent and control of air pollution being caused by the industry and in
interest of prevention of perpetual offence being committed by the industry, the State Board, in
exercise of the powers conferred upon it, under the provisions of section 31A the Air Act, issucs
following directions:-

A.  Youare directed to close down your industrial plant forthwith.

B. District Collector, Jhunjhunu to ensure closure of the industry.

C. XEN (0&M), AVVNL, Jhunjhunu, District: ] hunjhunu skall discennect the electricity
supply to the industry and send compliance repoit to the Board within 07 days.

D. Regional Officer, Regional Office, Rgj asthen State Pollution Countrol Board, Sikar
directed to seal the Diesel Generater Sets and such other equipinents so as to affect

- complete closure of the industrial plant and send compliance report to the Head Office

latest by 25.01.2020.

Please note that the non-compliance of (he above directions is punishable under section 37 of
the Air Act with imprisonment for a term which shall not be less than oze year and six months but
which may extend to six years and with fine.

s G
(Shailaja Deval)
Member Secretary
No. SCMG&DS/GEN-84/ RPCB/ ) ?9']@/ | DATE: ;9 | .

Copy to following for information and necessary actions for compliance of the directions:-
1) The District Collecter, Jhunjhunu.
w\/??@N (0&M), AVVNL, Jhunjhunu, District: Jhunjhunu.
Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Sikar.
4y Master file of Closure Directions of Stone Crusher, SCMG& DS, Rajasthan State

Pollution Control Board, Jaipur. T~

\

ecretary
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Rajasthan State Pollution Control Board @

Headquarter, 4, Institutional Area, Jhalana Doongri, J aipur-302004
Phone : 0141-5159699, 5159604 e-mail : member-secretary@rpeb.nic.in
TollFree HelpLine No. : 18001806127 Ext. 7

Registered Post

No. SCMG&DS/GEN-84/ RPCB/ | DATE:

Wi/s Raj Stone Crusher,
Woda Pakar, Jhunjhunu

Tehsil:

Sir,

10.

TOFTEIESTT NI T C DA L O ISR ) AT

Jhunjhunu District:Jhunjhunu

Sub:- Directions for closure of the industry, under section 31(A) of the Air(Prevention and
Control of Pollution) Act, 1981 for your industry at Village- Moda Pahar, Tehsil &
District- Jhunjhunu(Raj.).

Ref:- 1) Show cause notice under Air Act, 1981 for intended revocation of consent to
operate, intended closure direction and imposition of Environmental Compensation
1ssued on 21.11.2019.

2) Inspection carryout by official’s of RO, Sikar on 01.01.2020.

Whereas, the Air (Prevention and Control of Pollution) Act, 1981 (hereinafter referred to as
the “Air Act™), has come into force in whole of the country with effect from 16/05/1981.

And whereas, the Air Act has been enacted to provide for the prevention, control and
abatement of air pollution.

And whereas, under the provisions of section 21 of the Air Act, no person shall without the
previous consent of the State Board, establish or operate amy industrial plant in an air
pollution control area. Industrial plant, under the Air Act, has been defined to mean any plant
used for any industrial or trade purposes and emitting any air pollutant into the atmosphere.
And whereas, the State Board in performance of its functions has power to issue directions
under section 31A of the Air Act, in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions.

And whereas, non-compliance or contravention of the aforesaid provisions of the Air Act is
punishable under the provisions of section 37 of the Act, with imprisonment for a term which
shall not be less than one year and six months and with fine. -

And whereas, M/s Raj Stone Crusher located at Moda Pahar, Jhunjhunu \%
TehsikShunjiunu District:Jhunjhunu is a Stone Crusher Unit and during its opera{ions

causes emmission of air pollutants.

And whereas, a Show cause notice for intended revocation of consent to operate, closure
directions under section 31(A) of the Air Act, 1981 and imposing Environmental
Compensation was issued vide State Board’s letter dated 21.11.2019, on the basis of
observations made during the inspection of the unit by the Board Officials on 16.102019.

And whereas your reply to the above show cause notice received at the Board on 09.12.2019,
had been physically verified by official’s of the State Board on 01.01.2020 and it was found
that pollution control measures still inadequate/deficient.

And whereas owing to the non-compliances observed during inspection on 01.01.2020,
consent to operate under Air Act, 1981 pranted vide State Board letter no.
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F(SCMG )/ Thunjhunu(Thnunjhunu)/ 18(1)/2018-2019/7162-7164, dated 27.02.2019 revoked on
§4.01.2020.

11. And whereas, above stated violations of the provisions of the Air Act have been viewed
scriously by the State Board. :

12. And whereas, the State Board in order to prevent and control of Air pollution being caused by
the industry, is conpetent to issue any direction under section 31 A of the Air Act in writing
to any person, officer or authority and such person, officer or authority shall be bound to
comply with such directions.

Therefore, in order to prevent and control of air pollution being caused by the industry and in
interest of prevention of perpetual offence being committed by the industry, the State Board, in
exercise of the powers conferred upon it, under the provisions of section 31A the Air Act, issues
following directions:-

A, Vouere directed to close down your industrial plant forthwith.

B. District Collector, Jhunjhunu to ensure closure of the industry.

C. XEN (O&M), AVVNL, Jhunjhunu, District: Jhunjhunu shall disconnect the electricity
supply to the industry and send compliance report to the Board within 07 days.

Regional Officer, Regional Office, Rajasthan State Pollution Conirol Board, Sikar
directed to seal the Diecsel Generator Sets and such other equipmerits s0 as'(o affect
complete closure of the industrial plant and send compliance report to ilie Head Office
latest by 25.01.2020.

o

Please note that the non-compliance of the above directions is punishable under section 37 of
the Air Act with imprisonment for a term which shall not be less than one year and six monilis but
which may extend to six years and with fine.

1o N

(Shailajc;}Deval)
Member becretary

No. SCMG&DS/GEN-84/ RPCB/ | & &7 DATE: | —fo oy

Copy to following for information and necessary actions for compliance of the directions:-
1) The District Collector, Jhunjhunu.

2) XEN (0&M), AVVNL, Jhunjhunu, District: Jhunghunu.
M’)}R:gional Officer, Regional Office, Rajasthan State Pollution Control Board, Sikar.

4) Master file of Closure Directions of Stone Crusher, SCMG& DS, Rajasthan State

Pollution Control Board, Jaipur. o
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" Rajasthan State Pellution Centrol Board

Headquarter, 4, Institutional Area, Jhalana Doongyi, Jaipur-3 02004
Phone ; 0141-5159699, 5159604 e-mail : member-secretary@rpeb.nic.in
TollFree HelplLine No. : 18001806127 Ext. 7 =
Registered Post

No. SCMG&DS/GEN-84/ RPCB/ ' DATE:

M/s Parthvi Minerals :
(Old Name Jawan Construction (Pvt.) Ltd.),
Khasra No. 215/1654/1, Hamiri Read,
Village-Moda Pakar, Jhunjhunuy,

Tehsil & District -Jhunjhunu

Sir,

SRR I ':—.-;F:—.x-_z..., o1 SO T T2 Co TO sl

Sub:- Directions for closure of the industry, under section 31(A) of the Air(Prevention and
Control of Pollution) Act, 1981 for your industry at Village- Moda Pahar, Tehsil &
District- Jhunjhunu(Raj.).

Ref:- 1) Show cause notice under Air Act, 1981 for intended revocation of consent to
operate, intended closure direction and imposition of Environmental Compensation
issued on 21.11.2019. ‘

2) Inspection carryout by official’s of RO, Sikar on 01.01.2020.

Whereas, the Air (Prevention and Control of Pollution) Act, 1981(hereinafter referred to as
the “Air Act™), has come into force in whole of the country with effect from 16/05/1981.

And whereas, the Air Act has been enacted to provide for the prevention, control and
abatement of air pollution.

And whereas, under the provisions of section 21 of the Air Act, no person shall without the
previous consent of the State Board, establish or operate any industrial plant in an air
pollution control area. Industrial plant, under the Alr Act, has been defined to mean any plant
used for any industrial or trade purposes and-emitting any air pollutant into the atmosphere.
And whereas, the State Board in performance of its functions has power to issue directions
under section 31A of the Air Act, in writing to any persor, officer or any authority and such
person, officer or authority shall be bound to comply with such directions.

And whereas, non-compliance or contravention of the aforesaid provisions of the Air Act is
punishable under the provisions of section 37 of the Act, with imprisonment for a term which
shall not be Iess than one year and six months and with fine.

And whereas, M/s Parthvi Minerals (Old Name Jawan Construction (Pvt.) Ltd.) located
at Khasra No. 215/1654/1, Hamiri Road, Village-Meda Pahar, Jhunjhunu, Tehsil &
District -fhunjhuny is a Stone Crusher Unit and during its operations causes emission of air
pollutants.

And whereas, a Show cause notice for intended revocation of consent to operate, closure
directions under section 31(A) of the Air Act, 1981 and imposing Environmental
Compensation wad issued vide State Board’s letter dated 21.11.2019, on the basis of
observations made during the inspection of the unit by the Board Officials on 15.10.2019.
And whereas your reply to the above show cause notice received at the Board on 11.12.2019,
had been physically verified by official’s of the State Board on 01.01.2020 and it was found
that pollution contro] measures still inadequate/deficient. ,\
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0. And whereas owing to the non-compliances observed during inspection on 01.01.2020,
consent to operate under Air: Act, 1981 granted vide State Board letter no.
F(SCMG)/Thunjhunu(Jhnunjhunu)/ 18(1)/2018-2019/7162-7164, dated 27.02.2019 revoked on
2§.01.2020.

10. And whereas, above stated violations of the provisions of the Air Act have been viewed
seriously by the State Board.

11. And whereas, the State Board in order to prevent and control of Air pollution being caused by
the industry, is competent to issue any direction under section 31 A of the Air Act in writing

to any person, officer or authority and such person, officer or authority shall be bound o

comply with such directions.

Therefore, in order to prevent and control of air pollution being caused by the industry and in
interest of prevention of perpetual offence being committed by the industry, the State Beard, in
exercise of (he powers conferred upon it, under the provisions of scction 31A the Air Act, Issues
following directions:-

A, You are directed to close down your industrial plant forthwith.

B.  District Collector, Jhunjbunu to ensure closure of the industry.

C.  XEN (0&M), AVVNL, Jhunjhunu, District: Jhunjhunu shall discomneet the electiicity
supply to the industry and send compliance repoit to the Board within 07 days.

D. Regional Officer, Regional Cffice, Rajasthan State Pollution Countrol Board, Sikar
directed to seal the Diesel Generator Sets and such cther equipments so as 0 affect

- comzplete closure of the industrial plent and send compliance report to the Head Clfice

latest by 25.01.2020.

Please note that the non-compliance of the above dircctions is punjshable under section 37 of
{he Air Act with imprisonment for a term which chall not be less than one year and six months but

which may extend to six years and with fine.
V!

N

(Shailaja Deval)
Member Secretarv

No. SCMG&DS/GEN-84/ RPCB/ )fy(} DATE.7)_, fl
A

Copy to following for information and necessary actions for compliance of the directions:-
1) The District Collector, Jhunjhunu.
2) XEN (O&M), AVVNL, JThunjhunu, Pistrict: Jhunjhunu.
l 2@’/ Regional Officer, Regional Office, Rajasthan State Pollution Conirol Board, Sikar.
4) Master file of Closure Directions of Stone Crusher, SCMG& DS, Rajasthan State

Pollution Control Beard, Jaipur. .
M%E%retary
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- Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004

Phone ; 0141-5159699, 5159604 e-mail : member-secretary(@rpeb.nic.in
TollFree Helpline No. : 18001806127 Ext. 7
Registered Post

No. SCMG&DS/GEN-84/ RPCB/  DATE:

M/s ILIK, Stone Ciusher,

Khasra No 4187/239 4188/239,
Villzge Moda Pzahar
Tehsil:Jhunjhonu District:Jhanjhunu

Sub:- Directions for closure of the industry, under section 31(A) of the Ai(Prevention and
Control of Pollution) Act, 1981 for your industry at Village- Moda Pahar, Tehsil &
District- JThunjhunu(Raj.).

Ref- 1) Show cause notice under Air Act, 1981 for intended revocation of consent to

operate, intended closure direction and imposition of Environmental Compensation
issued on 21.11.2019.

2) Inspection carryout by official’s of RO, Sikar on 01.01.2020.
Sir,

1. Whereas, the Air (Prevention and Control of Pollution) Act, 1981 (hereinafter referred to as
the “Air Act”), has come into force in whole of the country with effect from 16/05/1981.

2. And whereas, the Air Act has been enacted to provide for the prevention, control and
abatement of air pollution.

3. And whereas, under the provisions of section 21 of the Air Act, no person shall without the
previous consent of the State Board, establish or operate any industrial plant in an air
pollution control area. Industrial plant, under the Air Act, has been defined 10 mean any plant
used for any industrial or trade purposes and emitting any air pollutant into the atmosphere.

4. And whereas, the State Board in performance of its functions has power to issue directions
under section 31A of the Air Act, in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions.

5. And whereas, non-compliance or contravention of the aforesaid provisions of the Air Act is
punishable under the provisions of section 37 of the Act, with imprisonment for a term which
shall not be less than one year and six months and with fine.

6. And whereas, M/s KK, Stone Crusher located at Khasra No 4187/239 4188/239, Village
Moda Pahar Tehsil:Jhunjhunu District:Jhunjhunu is a Stone Crusher Unit and during its
operations causes emission of air poltutants.

7. And whereas, a Show cause notice for intended revocation of consent to operate, closure
directions under section 31(A) of the Air Act, 1981 and imposing Environmental
Compensation was issued vide State Board’s letter dated 21.11.2019, on the basis of
observations made during the inspection of the unit by the Board Officials on 16.10.2019.

8. And whereas your reply to the above show cause notice received at the Board on 17.12.2019,
had been physically verified by official’s of the State Board on 01.01.2020 and it was found
that pollution control measures still inadequate/deficient.

9. And whereas owing to the non-compliances observed during inspection on 01.01.2020,
consent to operate under Air Act, 1981 granted vide State Board letter no.
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F(SCMG)/Jhunjhunu(Fhnunjhunu)/.= 18(1)/2018-2019/7162-7164, dated 27.02.2019 revoked on
a\§.01.2020.

10. And whereas, above stated violations of the provisions of the Alr Act have been viewed
sericusly by the State Board.

11. And whereas, the State Board in order to prevent and control of Air pollution being caused by

the industry, is competent to issue any direction under section 31 A of the Air Act in writing

to any person, officer or authority and such person, officer or autharity shalt be bound to

comply with such directions. :

Therefore, in order to prevent and control of air pollution being caused by the industry and in
interest of prevention of perpetual offence being conunitted by the industry, the State Board, in
exercise of the powers conferred upon it, under the provisions of section 31A the Air Act, 1ssues
following directions:-

A,
B.
C.

You are directed to close down your industriat plant forthwith.

District Coltector, Jhunjhunu to ensure ctosure of the industry.

XEN (0&M), AVVNL, Jhunjhunu, District: Jhunjhunu shall disconnect the electricily
supply to the industry and send conipliaice repott to the Board within 07 days.

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Sikar
directed to seal the Diesel Generator Sets and such other equipments so as to affect
complete closure of the indus(rial ptant and send compliauce report to the Head Office
latest by 25.01.2020.

Please note that the non-compliance of the abave directions is punishable under section 37 of
the Air Act with imprisonment for a term which shall not be less than one year and six months but
which may extend to six years and with fine.

No. SCMG&DS/GEN-84/ RPCB/ ] 2“? é

S c—/ .
(Shailaja Deval)
Member Secretary

DATE: i )A_,/_,‘?Q

Copy to foltowing for information and necessary actions for compliance of the directions:-

LI TN R T _‘ir'.i eI HRTI:ET':T?FIHF [ il oy (= | el o 2w et 1) ROFPERRT S A Lt SRR I O DR I T53 T~

1) The District Collector, Jhunjhunu.

2) N (O&M), AVVNL, Jhunjhunu, Distriet: Jhunjhunu.
3} Regional Officer, Regional Office, Ray asthan State Pollution Control Board, Sikar.
4y Master file of Closure Directions of Stone Crusher, SCMG& DS, Rajasthan State

Potllution Control Board, Jaipur. ,‘\-—\

- ......_.‘..,.n._. SN EAIT ST R S ST S R ST TR R



B TR B

Headquarter; 4, Institutional Area, J halana Doongri, Jaipur-302004
Phone : 0141-5159699, 5159604 ¢-mail : member-secretary@rpeb,nic.in
TollFree Helpline No. : 18001806127 Ext. 7

Registered Post

No. SCMG&DS/GEN-84/ RPCB/ DATE:

M/s Ridhi Sidhi Store Crusher,
Khasra No. 240, 242, 243 & 274,
Moda Pahar ,Tehsil & Jhunjhunu

Sir,

e L

Sub:- Directions for closure of the industry, under section 31(A) of the Air(Prevention and
Control of Pollution) Act, 1981 for your industry at Village- Moda Pahar, Tehsil &
District- Jhunjhunu(Raj.).

Reft- 1) Show cause notice under Air Act, 1981 for intended revocation of consent to

operate, intended closure direction and imposition of Environmental Compensation
issued on 21.11.2019.

2) Inspection catryout by official’s of RO, Sikar on 01.01.2020.

Whereas, the Air (Prevention and Control of Pollution) Act, 1981 (hereinafter referred to as
the “Air Act™), has come into force in whole of the country with effect from 16/05/1981.

And whereas, the. Air Act has been enacted to provide for the prevention, control and
abatement of air pollution,

And whereas, under the provisions of section 21 of the Air Act, no person shall without the
previous consent of the State Board, establish or operate any industrial plant in an air
pollution control area. Industrial plant, under the Atr Act, has been defined to mean any plant
used for any industrial or trade purposes and emitting any air pollutant into the atmosphere.
And whereas, the State Board in performance of its functions has power to issue directions
under section 31A of the Air Act, in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions.

And whereas, non-compliance or contravention of the aforesaid provisions of the Air Act is
punishable under the provisions of section 37 of the Act, with imprisonment for a term which
shall not be less than one vear and six months and with fine.

And whereas, M/s Ridhi Sidhi Stone Crusher jocated at Khasra No. 240, 242, 243 & 274,
Moda Pahar ,Tehsil & Jhunjhunu is a Stone Crusher Unit and during its operations causes
emission of air pollutants.

And whereas, a Show cause notice for intended revocation of consent to operate, closure
directions under section 31(A) of the Air Act, 1981 and imposing Environmental
Compensation was issued vide State Board’s letter dated 21.11.2019, on the basis of
observations made during the inspection of the unit by the Board Officials on 16.10.2019.
And whereas your reply to the above show cause notice received at the Board on 11.12.2019,
had been physically verified by official’s of the State Board on 01.01.2020 and it was found
that pollution control measures still inadequate/deficient.

And whereas owing to the non-compliances observed during inspection on 01.01.2020,
consent to operate under Air Act, 1981 granted vide State Board letter no.
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F(SCMG)/Thunjhunu(Jhnunjhunuy & 18(1)/2018-2019/7162-7164, dated 27.02.2019 revoked on

94§.01.2020.

10. And whereas, above stated violations of the provisions of the Air Act have been viewed
seriously by the State Board.

11. And whereas, the State Board in order to prevent and contro] of Air pollution being caused by
the industry, is competent to issue any direction under section 31 A of the Air Act in writing
to any person, officer or authority and such person, officer or authority shall be bound to
comply with such directions. ,

Therefore, in order to prevent and control of air pollution being caused by the industry and in
intercst of prevention of perpetual offence being committed by the industry, the State Board, in
excicise of the powers conferred upon it, under the provisions of section 31A the Air Act, issues
following directions:-

A.  You are directed to close down your industrial plant forthwith.

B.  District Collector, Jhunjlwnu to ensure closure of the industry.

C. XEN(O&M), AVVNL, Jhunjhuny, District: Jhunjlhunu shell disconnect the electricity
supply fo the mdustry and send compliance report to the Board within 07 days.

D, Regional Officer, Regional Office, Rajasthan State Pollution Conirol Board, Sikar
directed to seal the Diesel Generator Seis and such other equipments so as to atiect
complete closure of the industrial plant and send compliance report to the Head Office
latest by 25.01.2020,

Pleasc note that the non-compliance of the above directions is punishable under section 37 of
the Air Act with imprisonment for-a term which shall not be less than one year and six months but
which may exiend to six years and with fine.

| 5%
(Shailaja Deval)
Member Secretary

No. SCMG&DS/GEN-84/ RPCB/ | &7 / DATE: 3 | /2

Copy to following for information and necessary actions for compliance of the directions:-
1} The District Collector, Jhunjhunu.
2) XEN (O&M), AVVNL, Jhunjhunu, District: Jhunjhunu.
\,ﬂﬁegional Officer, Regional Office, Rajasthan State Pollution Control Board, Sikar.
4) Master file of Closure Directions of Stone Crusher, SCMG& DS, Rajasthan State

Pollution Control Board, Jaipur. /',-/ —“',‘ ~
( \lba~g*§'/<\f§/""’
Me: “hetpelary
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Rajasthan State Pollution Control Board

- Headquarter; 4, Institutional Area, J halana Doongri, Jaipur-302004
Phone : 0141-5159699, 5159604 e-mail : member-secretary@rpcb.nic.in
TollFree HelpLine No. : 18001806127 Ext. 7

Registered Post

No. SCMG&DS/GEN-84/ RPCB/ . DATE:

Ni/s Shivam Grit Pvt. Lid.,

Khasra No. 114/1/3 and 508,
Hamiri Road, Village- Moda Pahar
Tehsil & Districtthunjhunu

Sub:- Directions for closure of the industry, under section 31(A) of the Air(Prevention and
Control of Pollution) Act, 1981 for your industry at Village- Moda Pahar, Tehsil &
District- Jhunjhunu(Raj.). .

Ref:- 1) Show cause notice under Air Act, 1981 for intended revocation of consent to
operate, intended closure direction and imposition of Environmental Compensation
issued on 21.11.2019.
2) Inspection carryout by official’s of RO, Sikar on 01.01.2020.

Sir,

1. Whereas, the Air (Prevention and Control of Pollution} Act, 1981 (hereinafter referred to as
the “Air Act™), has come into force in whole of the country with effect from 16/05/1981.

2. And whereas, the Air Act has been enacted to provide for the prevention, control and
abatement of air pollution.

3. And whereas, under the provisions of section 21 of the Air Act, no person shall without the
previous consent of the State Board, establish or operate any industrial plant in an air
pollution control area. Industrial plant, under the Air Act, has been defined to mean any plant
used for any industrial or trade purposes and emitting any air pollutant into the atmosphere.

4. And whereas, the State Board in performance of its functions has power to issue directions
under section 31A of the Air Act, in writing to any person, offtcer or any authority and such
person, officer or authority shall be bound to comply with such directions.

5. And whereas, non-compliance or contravention of the aforesaid provisions of the Air Act is
punishable under the provisions of section 37 of the Act, with imprisonment for a term which
shall not be less than one year and six inonths and with fine.

6. And whereas, M/s Shivam Grit Pvt. Ltd. located at Khasra No. 114/1/3 and 508, Hamiri
Road, Village- Moda Pahar Tehsil & DistrictJhunjhunu is a Stone Crusher Unit and
during its operations causes emission of air pollutants.

7 And whereas, a Show cause notice for intended revocation of consent to operate, closure
directions under section 31(A) of the Air Act, 1981 and imposing Environmental
Compensation was issued vide State Board’s letter dated 21.11.2019, on the basis of
observations made duting the inspection of the unit by the Board Officials on 16.10.2019.

8. And whereas your reply to the above show cause notice received at the Board on 27.12.2019,
had been physically verified by official’s of the State Board on 01.01.2020 and it was found
that poliution control measures still inadequate/deficient.

9. And whereas owing to the non-compliances observed during inspection on 01.01.2020,
conscnt to operate under Air Act, 1981 granted vide State Board letter no.
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F(SCMGH/Thunjlunu{Thnunjhunu)/ - 18(1)/2018-2019/7162-7164, dated 27.02.2019 revoked on
&§.01.2020.

10. And whereas, above stated violations of the provisions of the Air Act have been viewed
seriously by the State Board.

11. And whereas, the State Board in order to prevent and control of Air pollution being caused by
the industry, is competent o issue any direction under section 31 A of the Alr Act in wiriting

to any person, officer or authority and such person, officer or authority shall be bound to

comply with such directions. :

Therefore, in order to prevent and control of air pollution being caused by the industry and in
interest of prevention of perpetval offence being committed by the industry, the State Board, in
cxercise of the powers conferred upon it, uader the provisions of section 31A the Air Act, issues

following directions:-

A,
B.
C.

You are directed to close down your industrial plant forthwith.

District Collector, Jhunjliunu to ensure closure of the industry.

XEN (O&M), AVVNL, Jhunjhunu, District: Jhunjhiunu shall disconnect the electiicity
supply to the industry and send compliance report to the Board within 07 days.

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Sikar
directed to seal the Diesel Generator Sets and such other equipments so as to affect
complete closure of the industrial plant and send compliance report to the Head Office
latest by 25.01.2020.

Please note that the non-compliance of the above directions is punighable under section 37 of
the Air Act with imprisonment for a term which shall not be less than cne year and six months but
which may extend to six years and with fine.

No. SCMG&DS/GEN-84/ RPCB/ § 2 F£,

S0/
(Shailaja Deval)
Member Secretary

Copy to following for information and necessary actions for compliance of the directions:-

1} The District Collector, Jhunjhunu.

W (O&M), AVVNL, Jhunjhunu, District: Jhunjhunu.

’ Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Sikar.
4} Master file of Closure Directions of Stone Crusher, SCMGé& DS, Rajasthan State

Pollution Control Board, Jaipwr. 7%

(\ gf‘@j L

r Secretary

DATE: 2 [ A 5.,
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Rajasthan State Pollution Control B@ar@p

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipus-3 02004
Phone : 0141-5159699, 5159604 e-mail : mcinbcr-secrctary@rpcb.nic_in‘
TollFree HelpLine No. : 18001806127 Ext, 7

Registered Post

No. SCMG&DS/GEN-84/ RPCB/ | DATE:

/s Sidhi Vinayak Stone Crushing Company,
Khasra no. 114/1/3 (New Kh. No. 506)
Hamiri Road, Village- Moda Pahar

Tehsil & District Jhunjhiunu

Sub-- Directions for closure of the industry, under section 31{A) of the Air(Prevention and
Control of Poilution) Act, 1981 for your industry at Village- Moda Pahar, Tehsil &
District- Jhunjhunu(Raj.).

Reli- 1) Show cause notice under Alr Act, 1981 for intended revocation of consent to
operate, intended closure direction and imposition of Environmental Compensation
issued on 21.11,2019.
2) Inspection carryout by official’s of RO, Sikar on 01.01.2020.

Sir,

1. Whereas, the Air (Prevention and Control of Pollution) Act, 1981(liereinafter referted to as
the “Air Act™), has come into force in whole of the country with effect from 16/05/1981.

2. And whereas, the Air Act has been enacted to provide for the prevention, control and
abatement of air pollution.

3 And whereas, under the provisions of section 21 of the Air Act, no person shall without the
previous consent of the State Board, establish or operate any industrial plant in an air
pollution control area. Industrial plant, under the Air Act, has been defined to mean any plant
used for any industrial or trade purposes and emitting any air poliutant into the atmosphere.

4. And whereas, the State Board in performance of its functions has power to issue directions
under section 31A of the Air Act, in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions.

5 And whereas, non-compliance or contravention of the aforesaid provisions of the Air Act is
punishable under the provisions of section 37 of the Act, with imprisonment for a term which
shall not be less than one year and six months and with fine.

6. And whereas, M/s Sidhi Vinayak Stone Crushing Contpany located at Khasra no. 114/1/3
(New Kh. No. 506) Hamiri Road, Village- Moda Pahar Tehsil & District Jhunjhunu is a
Stone Crusher Unit and during its operations causes emission of air pollutants.

7. And whereas, a Show cause notice for intended revocation of consent to operate, closure
directions under section 31(A) of the Air Act, 1981 and imposing  Environmental
Compensation was issued vide State Board’s letter dated 21.11.2019, on the basis of
observations made during the inspection of the unit by the Board Officials on 16.10.2019.

8. And whereas your reply to the above show cause iotice received at the Board on 12.12.2019,
had been physically verified by official’s of the State Board on 01:01.2020 and it was found
that pollution control measures still inadequate/deficient.

9. And whereas owing to the non-compliances observed dwing inspection on 01.01.2020,
consent to operate under Air Act, 1981 granted vide State Board letter po.
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- F(SCMGYShunjhunu(Thaunjhunu)/- 18(1)/2018-2019/7162-7164, dated 27.02.2019 revoked on

&§.01.2020. '

10. And whereds, above stated violations of the provisions of the Air Act have been viewed
sericusly by the State Board.

11. And whereas, the State Board in order to prevent and control of Air poltution being caused by
the industry, is competent to issue any direction under section 31 A of the Air Act in writing
to any person, officer or authority and such person, officer or authority shall be bound to
comply with such directions:

Therefore, in order to prevent and control of air pollution being caused by the industry and in
interest of prevention of perpetual offence being committed by the industry, the State Board, in
exercise of the powers conferred upon it, under the provisions of section 31A the Air Act, issues
following directions:-

A.  You are directed to close down your indusirial plant forthwith.

B. District Collector, Jhunjhunu to ensure closure of the industry.

C. XEN (O&M), AVVNL, Jhunihunu, District: J hunihunu shall disconnect the eleciricity
supply to the industry and send compliance report (0 the Roard within 07 days.

D. Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Sikar
directed to ceal the Diesel Generator Sets and such other equipments 50 &s to affect
complete closure of the industifal plant and send compliance report to the Head Office
latest by 25.01.2020.

Plezse note that the non-compliance of the above directions is punishable under section 37 of
ilie Air Act with imprisonment for a term which shall not be less than one year and six months but
which may extend to six years and with fine.

(Shailzja Deval)
Member Secretary

No. SCMG&DS/GEN-84/ RPCB/ } %/L,( '\ DATE: ?9 /w//_/ _
Copy to following for information and necessary actions for compliance of the directions:- '

1) The District Collector, Jhunjhunu.

2) EN (0&M), AVVNL, Jhunjhunu, District: Jhunjhum.

Mﬁ\’fgional Officer, Regional Office, Rajasthan State Pollution Control Board, Sikar.
4) Master file of Closure Directions of Stone Crusher, SCMG& DS, Rajasthan State
Pollution Control Board, Jaipur. \ﬂ
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Rajasthan State Pollution Centrol Board =
- Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone - 0141-5159699, 5159604 ¢-mail : member-secretary@rpeb.nic.in
TollFree Helpline No. : 18001806127 Ext. 7
Registered Post

No. SCMG&DS/GEN-84/ RPCB/ . DATE:

M /s Shiv Shankar Stone Crusher
{Ovwner Sh, Atmaram),,

Khasra No.-350,551, Hamiri Road,
Village-Meoda Pahar, Tehsil: Jhunjhunu,
Bistrict -Jhunjhunu

Sub:- Directions for closure of the industry, under section 31(A) of the Air(Prevention and
Control of Pollution) Act, 1981 for your industry at Village- Moda Pahar, Tehsil &
District- Jhunjhunu(Raj.).

Ref- 1) Show cause notice under Air Act, 1981 for intended revocation of consent to
operate, intended closure direction and imposition of Environmental Compensation
issued on 21.11.2019.

2) Inspection carryout by official’s of RO, Sikar on 01.01.2020.

Sir, . .

1. Whereas, the Air (Prevention and Control of Pollution) Act, 1981 (hereinafter referred to as
the “Air Act™), has come into force in whole of the country with effect from 16/05/1981.

2. And whereas, the Air Act has been enacted to provide for the prevention, control and
abatement of air pollution.

-3, And whereas, under the provisions of section 21 of the Air Act, no person shall without the
previous consent of the State Board, establish or operate any industrial plant in an air
pollution control area. Industrial plaat, under the Air Act, has been defined {0 mean any plant
used for any industrial or trade purposes and emitting any air pollutant into the atmosphere.

4. And whereas, the State Board in performance of its functions has power 10 issue directions
under section 31A of the Air Act, in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions.

5. And whereas, non-compliance or contravention of the aforesaid provisions of the Air Act is
punishable under the provisions of section 37 of the Act, with imprisonment for a term which
shall not be less than one year and six months and with fine.

6. And whereas, M/s Shiv Skankar Stone Crusher (Owner Sh, Atmaram), located at Khasra
Ne.-350,551, Hamiri Road, Village-Moda Pahar, Tehsil: Jhunjhunu, BDistriet -
Jhunjhunu is a Stone Crusher Unit and during its operations causes emission of air
pollutants.

7. And whereas, a Show cause notice for intended revocation of consent to operate, closure
directions under section 31(A) of the Air Act, 1981 and imposing Environmental
Compensation was issued vide State Board’s letter dated 21.11.2019, on the basis of
observations made during the inspection of the unit by the Board Officials on 16.10.2019.

8. And whereas your reply to the above show cause notice received at the Board on 11.12.2019,
had been physically verified by official’s of the State Board on 01.01.2020 and it was found
that pollution control measures still inadequate/deficient.
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- 9. And. whereas owing to the non-¢ompliances observed during inspection on 01.01.2020,
- consenti- to: operate : under .= Ajr: - Act, 1981 pgranted vide State Board letter no.
F(SCMGY/Thunjhunu(Thnunjhunu)/  18(1)/2018-2019/7162-7164, dated 27.02.2019 revoked on
24.01.2020.

10. And whereas, above stated violations of the provisions of the Air Act have been viewed
seriously by the State Board. '

11. And whereas, the State Board in order to prevent and control of Air pollution being caused by
the industry, is competent to issue any direction under section 31 A of the Air Act in writing
to any person, officer or authority and such person, officer or authority shall be bound to
comply with such directions.

Therefore, in order to prevent and control of air pollution being caused by the industry and in
interest of prevention of perpetual offence being commilted by the industry, the State Board, in
exercise of the powers conferred upon it, under the provisions of section 31A the Air Act, issues
following divections:-

A.  You are directed to close down your industrial plant forthwith.

B. District Collector, Jhunjhunu to ensure closure of the industry.

C. XEN(C&M), AVVNL, Jhunjhunu, District: Jhunjhunu shall disconnect the clectricity
supply to the industry and send compliance report to the Board within 07 days.

D. Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Sikar
directed to seal the Diesel Generator Sets and such other equipments so as to atfect
coniplete closure of the industrial plant and send compliance report to the Head Office
Jatest by 25.01.2020.

Please note that the non-compiiance of the above directions is punishable under section 37 of
the Air Act with imprisonment for a term which shall not be less than one year and six months but
which may extend to six years and with fine.

£qf -
(Shailaja Deval)
Me:mber Secretary

No. SCMG&DS/GEN-84/ RPCB/ | L/ & DATE: ?9 }//_ﬁ Pes

Copy to following for information and necessary actions for compliance of the directions:-
1) The District Collector, Jhunjhunu.
2) EN (0&M), AVVNL, Jhunjhunu, District: Jhunjhunu.
Regional Cfficer, Regional Office, Rajasthan State Pollution Conirol Board, Sikar.
4) Master file of Closure Directions of Stone Crusher, SCMG& DS, Rajasdlan State

Pollution Control Board, Jaipur.

<Menlei Se01 etaly
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004

Phone : 0141-5159699, 5159604 e-mail : member-secretary(@rpcb.nic.in
TollFree HelpLine No. : 18001806127 Ext. 7

Registered Post

No. SCMG&DS/GEN-84/ RPCB/ DATE:16.01.2020

M/s Raimata Stone Crusher

(Old name- Sukhvindra Stone Crusher),
Village-Moda Pahar, Jhunjhunu,

Tehsil & District ~-Jhunjhunu.

Sub:- Directions for closure of the industry, under section 31(A) of the Air(Prevention and
Control of Pollution) Act, 1981 for your industry at Village- Moda Pahar, Tehsil &
District- Jhunjhunu(Raj.)..

Ref:- 1) Show cause notice under Air Act, 1981 for intended revocation of consent to

operate, intended closure direction and imposition of Environmental Compensation
issued on21.11,2019.

2) Inspection carryout by official’s of RO, Sikar on 01.01.2020.

Sir,

1. Whereas, the Air (Prevention and Control of Pollution) Act, 1981 (hereinafter referred to as
the “Air Act™), has come into force in whole of the country with effect from 16/05/1981.

2. And whereas, the Air Act has been enacted to provide for the prevention, control and
abatement of air pollution.

3. And whereas, under the provisions of section 21 of the Air Act, no person shall without the
previous consent of the State Board, establish or operate any industrial plant in an air
pollution control area. Industrial plant, under the Air Act, has been defined to mean any plant
used for any industrial or trade purposes and emitting any air pollutant into the atmosphere.

4.  And whereas, the State Board in performance of its functions has power to issue directions
under section 31A of the Air Act, in writing to any person, officer or any authority and such
person, officer or authority shall be bound to comply with such directions.

5. And whereas, non-compliance or contravention of the aforesaid provisions of the Air Act is
punishable under the provisions of section 37 of the Act, with imprisonment for a term which
shall not be less than one year and six months and with fine.

6. And whereas, M/s Raimata Stone Crusher located at Moda Pahar, Hamiri Road, Village-
Moda Pahar, Tehsil & District Jhunjhunu is a Stone Crusher unit and during its operations
causes emission of air pollutants.

7. And whereas, a Show cause notice for intended revocation of consent to operate, closure
directions under section 31(A) of the Air Act, 1981 and imposing Environmental
Compensation was issued vide State Board’s letter dated 21.11.2019, on the basis of
observations made during the inspection of the unit by the Board Officials on 16.10.2019.

8. And whereas your reply to the above show cause notice received at the Board on 10.12.2019,
had been physically verified by official’s of the State Board on 01,01 2020 and it was found
that pollution control measures still inadequate/deficient.
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9. And whereas owing to the non-compliances abserved during inspection on 01.01 2020, your
application for consent to operaie under Air Act, 1981 dated 28.02.2019 was refused vide
State Board letter no. F(Tech)/Jhunjhu|1u(Jhnunjhunu)/ 63(1)/2012-2013/3754-3756, dated
17.01.2020.

10. And whereas, above stated violations of the provisions of the Air Act have been viewed
seriously by the State Board.

11. And whereas, the State Board in order to prevent and control of Air pollution being caused by
the industry, is competent to issue any direction under section 31 A of the Air Act in writing
to any persen, officer or authority and such person, officer or authority shall be bound to
comply with such directions.

Therefore, in order to prevent and control of air pollution being caused by the industry and in
interest of prevention of perpetual offence being committed by the industry, the State Board, in
exercise of the powers conferred upon it, under the provisions of section 31A the Alr Act, issues
following directions:-

A.  Youare directed to close down your industrial plant forthwith.

B. District Collector, Jhunjhunu to ensure closure of the industry.

C. XEN (0&M), AVVNL, Jhunjhunu, District: Jhunjhunu shall disconnect the electricity
supply to the industry and send compliance report te the Board within 07 days.

D. Regional Officer, Regicnal Office, Rajasthan State Pollution Control Board, Sikar
directed to seal the Diesel Generator Sets and such other equipments so as to affect
complete closure of the industrial plant and send compliance report to the Head Office

Jatest by 25.01.2020.

Please note that the non-compliance of the above directions is punishable under section 37 of
the Air Act with imprisonment for a term which shall not be less than one year and six months but
which may extend to six years and with fine.

(Sh%ﬁ?;ij Deval)
Member Secretary

No. SCMG&DS/GEN-84/ RPCB/ | =5 / DATELP )i e

Copy to following for information and necessary actions for compliance of the directions:-
1) The District Collector, Jhunjhunu.
2) N (O&M), AVVNL, Jhunjhunu, District: J hunjhunu.
"3 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Sikar.
4) Master file of Closure Directions of Stone Crusher, SCMG& DS, Rajasthan State

Pollution Control Board, Jaipur. N
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Rajasthan State Pollution Control Board (Z%

Headquarter, 4, Institutional Area, Jhalana Doongri, ] aipur—302'0(_)4
Phone :0141-5159699,5159604 e-mail : member-secretary@rpeb.nic.in
Toll Free Help Line No. : 18001806127 Ext. 7

F- (E-Comnp- 01) RPCB/ECC/ 349 +v 354 Date: 2 9-091- 2020

Vioayak Stone Crusher
Khasra No. 539 to 543, 545 nnd 548,
Near Hamiri Read, Modn Pahar, Tehsil & District Jhunfhunu,

Sub:  Show cause notice for intended directions for depositing of Environmental Compensation under
section 33A of the Water (Prevention and Control of Pollution} Act, 1974 and section 31A of the
Air (Prevention and Control of Pollution) Act, 1981 in compliance of orders of the Hon'ble
Supreme Court in Writ Pctition Civil No. 375/2012 Paryavaran Suraksha Samiti & Anr. Vs Union
of Iudia & Others and the Hon’ble National Green Tribunal in Original Application No. 606/2018
- Compliance of Municipal Solid Waste Management Rules, 2016 and Hon’ble NGT in O.A. No.

140/2019, Mahendra Saini V/s State of Rajasthan.

. Whereas section 24 of the Water (Prevention and Control of Pollution) Act, 1974 (hereinafter called as
the Water Act) provides that no person can cause Or permit any poisonous, noxious or poliuting
matter. determined in accordance with such standards as may be laid down by the State Board, to enter
into any stream or well or sewer or on land.

And whereas section 25/26 of the Water Act provides that no person shall without the previous

-consent of the State Board establish or take any steps to establish, any industry, operation or process or
any treatment and disposal system or any extension or addition thereto, which is likely to discharge
sewage or trade effluent into a stream or well or sewer or on land or bring intc use any new or altered
outlet for the discharge or sewage of trade ‘effluent or begin to make any new discharge of sewage or
trade effluent.

3. And whereas section 21 of the Air (Prevention and Control of Pollution) Act, 1981 (hereinafter called
as the Air Act) provides that no person shall without previous consent of the State Board, establish or
operate any industrial plant in an air pollution control area, which is likely to cause air pollution in
environment and discharge or cause or permitted to be discharged the emission of any air pollutant in
excess to the standards laid down by the State Board.

4. And whereas you are operating the unit/establishroent/ entity (hereinafter referred to as the industry) in
the name of Vinayak Stone Crusher , which is engaged in operating an industrial plant / operation /
process at Khasra No. 539 to 543, 545 and 548, Near Hamiri Road, Moda Pahar, Tehsil &
District Jhunjhunu. and during the process the industry discharges water and/ or air polhutants.

5. And whereas the industry was inspected by the officials of the state board on 06.12.2019 and during
inspection it has been observed that you have violated the provisions of the Air Act and/ or Water Act.
Details are as under: '

1 In-adequate Air Pollution Control Measures. 2. Analysis resuits of Air Quality monitoring
found (1092 pg/m®) exceeding to the prescribed limit (600 pg/m®).

6. And whereas the above observations indicate that the industry has failed to comply with the provisions
of Air Act and Water Act and various directions of the Hon'ble Courts and Hon'ble National Green
Tribunal (NGT) and/ or by making discharge of effluent/ emissions has caused grave damage to the
envitonment which can be categorized s significantly huge with grave consequences on the
environment, public health and flora & fauna. |

7. And whereas the Hon’ble Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran Suraksha
Samiti & Anr. Vs Union of India & Others and the Hon’ble NGT in Original Application No.
606/2018 Compliance of Municipal Solid Waste Management Rules, 2016 and in several other cases
has directed the Board to impose Environmental Compensation on all the individuals/ units/ industries/
mines/ institution/ entities etc. who are causing damage to the environment ‘on the principle of
‘POLLUTER PAYS’. '

8. And whereas Hon’ble NGT has issued the directions to impose Environmental Compensation on the
non complying polluting units and has directed the Board to implement the same for restoration of

environmental damages caused to the environment. @S/

!‘d
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-tnail : member-secretary@rpcb.nic.in
Toll Free Help.Line No. : 18001806127 Ext. 7

9.  And whereas Hon'ble National Green Tiibunal, Principal Bench in O.A. No. 140/2019, Mahendra
Saini V/s State of Rajasthan has ‘intet alia’ passed directions on 25.11.2019 for recovery of
compensation for violation of cnvironmental norms by your unit.

10. And whereas the industry is liable to pay damages i.c. Environmental Compensation on the basis of
*Polluter Pays Principle’ as directed by the Hon’ble Supreme Court and Hon’ble NGT in various
orders. '

1. And whereas the Board has estimated the amount of intcrim environmental compensation to be levied
on the industry as Rs 6,87,500/- (Six Lac Eighty Seven Thousand Five Hundred) on the basis of
Polluter Pays Principle. o

12.  And whereas the State Board in performance of its duties under the Acts, is competent to issue any
directions under section 33 A of the Water Act and section 31 A of the Air Act in writing to any

. person, officer or authority and such petsoa, officer or authority shall be bound fo comply with such
directions. o '

In view of above, the State Board in exercise of the powers conferred upon it under section 33A of
the Water Act and 31A of the Air Act and for performance of functions under the Acts intends to impose
environmental compensation against your industry as mentioned as mentioned herein above.

In view of above, this show cause notice is being issued as to why the environmental compensation
may oot be imposed against your industry. In: case, if you wish fo submit any objection/clarification to the
above intended imposition of environmental compensation, you may appear in person in the office of
Chairperson, RSPCB at Jaipur on 03.03.2020 at 03.00 P.M.- for hearing in respect of the observed
violations/shortcomings and submit your reply along with the evidence based supporting documents failing
which the environmental compensation as mernitioned herein above shall be imposed without any further
notice to you in the matter. L

You are also directed to take requisite corrective measures with respect to deficiencies observed during
inspection/monitoring and submit evidence bas‘_cd compliance report duly verified by the Regional office,
RSPCR, Sikar to this office immediately otherwise additional environmental compensation shall be
recovered from the unit on daily basis. o

This bears approval of the competent autherity.

Yours sincerely,

{Shailaja Deval)
Q‘/ W/Membe Secretary

F- (E-Comp- 01) RPCB/ECC/ 344 +w >S5 Date: 29-0|~ 2020

Copy to following for information and necessary action:-

I. District Collector, Jhunjhunu- with request to depute SDM concerned to attend the OBH dated
03/03/2020 with all relevant record and- information related to the unit at the office of Chairperson,
RSPCB, Jaipur. o

2. Group In Charge (SCMG &DS), Rajasthan:State Pollution Control Board, Jaipur

3. Regional Officer, Regional Officer, Rajasthan:State Pollution Control Board, Sikar to remain present
during OBH with latest inspection report.

4. Master File, Environment Compensation Cell, Rajasthan State Pollution Control Board, Jaipur.

5. Guard File. L

Merber Secretary

L
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5.No. [Name Address Date of Deficiencies/non-compliance Amount
inspection/monit
oring

1 Vinayak Stone |Khasra No. 539 to §43, |06.12.2019 |1 In-adequate Air Pollution Control 6,87,500/- (Six Lac Eighty
Crusher 545 and §48, Near Measures. 2. Analysis results of Air W___..M__ﬂ,mwvﬁ.&».a Five

Hamiri Road, Moda Quality monitoring found (1092
Pahar, Tehsil & District pg/m?) exceeding to the prescribed
Jhunjhunu. limit (600 ug/m?).

2 Shri Ram Khasra No.- 4188/239 & [06.12.2019 |1.In-adequate Air Pollution Control 6,87,500/- (Six Lac Eighty
Sharnam Stone [4187/239, Village- Measures. 2.Analysis results of Air wﬁﬂwéa Five
Crushing Co. Hamiri Road, Near Quality monitoring found (2373ug/m?)

Moda Pahar, Tehsil & exceeding to the prescribed limit (600
District- Jhunjhunu. ua/m?®).
3 Shivam Grit Pvt. [Khasra No. 114/1/3 and [05.12.2019 1. In-adequate Air Pollution Control  |7:00,000/- (Seven Lac)
Ltd. 1508, Village Moda Measures 2. Analysis results of Air
|Pahar Tehsil & Quality monitoring found - - {7547 -
: '|District:Jhunjhunu. Hg/m?) exceeding-to the prescribed
. : - [limijt (600 pg/m®). :
4 Shiv Stone Village Modapahar, 06.12.2019 | L.In-adequate Air Pollution Control 6,387,500/~ (SixLacEighty |~
Crusher Co. Tehsil & District Measures. 2. Analysis results of Air WMM_.M._% usand Five
Jhunjhunu. Quality monitoring found (6085
pg/m?) exceeding to the prescribed
limit (600 pa/m3).

5 Shiv Shankar Khasra No. 212/1, Moda|06.12.2019 [1.In-adequate Air Pollution Control 6,87,500/- (Six Lac Eighty
Stone Crusher -1 [Pahar, Hamiri Road, Measures. 2. Analysis results of Air w_n_“..o_““,___vo usand Five
(Owner Sh. Tehsil:Jhunjhunu Quality monitoring found (6557
Satyanarayan) |District:Jhunjhunu. pg/m?) exceeding to the prescribed

" |limit (600 pg/m®).
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6 Shiv Shankar _ |Khasra no. 550 & 551 |06.12.2016 [1. In-adequate Air Pollution Control  [6:87,500/- (Six Lac Eighty _
Stone Crusher [(Old K.No. 212/1), Measures. 2. Analysis results of Air wﬂﬂ_.hﬁ__%ﬁua_ Five
(Owner Village — Moda Pahar, Quality monitoring found (1458
Sh.Atmaram ) Tehsil Jhunjhunu, Hg/m®) exceeding to the prescribed
Distt, Jhunihunu. limit (600 ua/m?).
7 Shakambri Stone|Khasra No. 4427/518, [06.12.2019 |1. In-adequate Air Pollution Control  |6:87,500/ (Six Lac Eighty
Crusher Co. 42281516 and 4229/515, Measures. 2. Analysis results of Air Wﬂ”mquw.ﬁ»:a Five
Village Moda pabhar, Quality monitoring found (5631
Tehsil & District Hg/m?) exceeding to the prescribed
‘ Jhunihunu. ‘ limit (600 pa/m?).
8 Ridhi Sidhi Khasra No. 240, 242, |05.12.2019 |1. In-adequate Air Pollution Control  {7.00,000/- (Seven Lac)
Stone Crusher {243 & 274, Moda Pahar, |Measures. 2.Analysis resuilts of Air
Tehsil:Jhunjhunu Quality monitoring found (4952
District:Jhunjhunu. Hg/m?) exceeding to the prescribed
limit (600 pa/m3).
9 Ratnambhari  JKhasra No.100/2, 06.12:2019 1. In-adecquate Air Pollution Control  |687,500/- (Six Lac Eighty
e .. | ... |Stone.Crusher . . |Village Moda Pahar, {Measures. 2. Analysis results of Air ....Mw_ﬂwhﬂ.ﬁs__@u?m :
o). . JUdyog. . . . [Tehsil & District . _|Quality monitoring found (3329 o
o s oo (dhunjhuna; - 1Hgim®) exceeding to the prescribed
. a : . limit (600 yg/m?). . . i
10 Rajat Stone Village Modapahar, 06.12.2016 |1.ln-adequate Air Pollution Control  |6387,500/- (Six Lac Eighty
Crusher Tehsil & District Measures. 2. Analysis results of Air [ Thusand Five
Company Jhunjhunu, Quality monitoring found (1611 "
Ha/m?®) exceeding to the prescribed
limit (600 pa/m®).
11 Rajashtan Stone (Village Modapahar, 06.12.2019 |1. In-adequate Air Pollution Confrol |6:87,500/- (Six Lac Eighty
Crusher Co., Tehsil & District Measures. 2.Analysis results of Air  [>even Thousand Five
Jhunjhunu, Quality monitoring found (5900 undred)

Hg/m?) exceeding to the prescribed

limit (600 pg/m?).
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12 Raj Stone Village Modapabhar, 06.12.2019 |1.In-adequate Air Pollution Control  [6:87,500/- (Six Lac Eighty
Crusher Tehsil & District Measures. 2. Analysis results of Air w_ﬂhﬂ___qﬂ”ﬂ usand Five
Jhunjhunu. Quality monitoring found (5863
Hg/m?) exceeding to the prescribed
limit (600 pa/m3).

13 Pratap Stone Khasra No. 506, 507, 106.12.2019 [1. In-adequate Air Pollution Control  [6:87.500/- (Six Lac Eighty

Crusher Hamiri Road, Village- Measures. 2. Analysis results of Air WH“_.M_% usand Five
Moda Pahar, Tehsil: Quality monitoring found (6486
Jhunjhunu, District - Hg/m?) exceeding to the prescribed
Jhunjhunu, limit {600 ug/m?).

14 Parthvi Minerals {Khasra No. 215/1654/1, |07.12.2019 |1. In-adequate Air Pollution Control  {6,75,000/- (Six Lac Seventy
(Old Name Hamiri Road, Village- Measures. 2. Analysis results of Air  [Five Thousand)
Jawan Moda Pahar, Tehsil: Quality monitoring found (5583
Construction Jhunjhunu, District - Hg/m®) exceeding to the prescribed
Pvt. Ltd.) - {Jhunjhunu. limit (600 pg/m?). : -

. )5 - [Panchwati Stone |Village Moda Pahar,  [06.12.2019 |1.In-adequate Air Pollution Control  |687,500- (Six Lac Eighty.
- |~ lcrusher - |HamiriRoad;Tehsil& | - - [Measures. 2: Analysis results of Air [0 gy e
District Jhunjhunu. Quality monitoring found (6869
. pg/m?) exceeding to the prescribed
limit (600 pqg/m?3).

16 NMaha Laxmi Village Modapahar, 05.12.2019 |1.In-adequate Air Pollution Control [7,00,000/- (Seven Lac)
Stone Crusher |Hamiri Road, Tehsil & Measures. 2. Analysis results of Air
Co. District Jhunjhunu. Quality monitoring found (2203

Hg/im®) exceeding to the prescribed

limit (600 pa/m?).

Scanned by CamScanner

SR 1§ inria®) Btigd



17

0

Stone Crusher)

pg/m®) exceeding to the prescribed

limit (600 yg/m?®).

Kisan Stone Village Modapahar, 06.12.2019 [1. In-adequate Air Pollution Control  |6:87.500/- (Six Lac Eighty
Crusher Hamiri Road, Tehsil & Measures. 2. Analysis resuits of Air wﬂ”““”w nsand Five
District Jhunjhunu. Quality monitoring found (2499
ug/m®) exceeding to the prescribed
limit (600 ya/m?).
18 K.K. Stone Khasra No 4187/239 06.12.2019 |1. In-adequate Air Pollution Control  {6,87:500/- (Six Lac Eighty
Crusher 4188/239, Village Moda Measures. 2. Analysis results of Air M.H“M.__.w usand Five
Pahar Tehsil & District Quality monitoring found (4092
:Jhunjhunu. pg/m?®) exceeding to the prescribed
limit (600 pg/m®).
19 Jai Shree Shyam [Khasra No. 114/2, 06.12.2019 |[1. In-adequate Air Pollution Contro! [6,87.500/- (Six Lac Eighty
" |Baba Crusher |Hamiri Road, Village- Measures. 2. Analysis results of Air w_”_q”____m”wé_a Five
Moda Pahar, Tehsil: Quality monitoring found (5534
Jhunjhunu, District - Hg/m®) exceeding to the prescribed
_ - Jhunihunu - ___ : limit (600 ua/m?3). _ e
- |2 |JaiHindustan _ |{Khasra No.-191/4, 06.12.2019 |1. In-adequate Air Pollution Control |687,500/- (Six Lac Eighty
- | - |StoneCrushing [Village-ModaPahar, | - - ~  |Measures. 2. Analysis results of Air WHMMM__.S& Five - -
e P f@er e oo - ITehsil & Distt.- ‘{Quality monitoring fourid (4205 A
Jhunjhunu - ug/m®) exceeding to the prescribed
. _. A | . ‘ limit (600 ug/m?3). ‘ -
21 India Stone Khasra No 618 (Oid 07.12.2019 |1.In-adequate Air Pollution Control  |6:75,000/- (Six Lac Seventy
Crusher Khasra No 217), Village Measures. 2. Analysis results of Air  |Fve Thousand)
Modapahar, Tehsil & Quality monitoring found (2653
District Jhunjhunu. ug/m? exceeding to the prescribed
limit (600 pg/m?®).
22 Ganesh Stone  |Village Modapahar, 07.12.2019 |1.In-adequate Air Pollution Control 6,75,000/- (Six Lac Seventy
Crusher (Old  |Tehsil & District Measures. 2. Analysis results of Air  [FeThownd
Name-Rajesh Jhunjhunu. Quality monitoring found (5345
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Tehsil:Jhunjhunu,

District:Jhunjhunu

3 |Bharat Stone |Khasra No. 191/03, 06.12.2019 (1. In-adequate Air Pollution Control mww”ﬁ_.cmw_wﬂwmé
Crushing Co. Moda Pahar, Hamiri Measures. 2. Analysis results of Air Hundred)
Road, Tehsil & Dsistrict Quality monitoring found (5989
:Jhunjhunu. Hg/m?) exceeding to the prescribed
limit (600 pug/m?)

24 Balaji Stone Khasra No. 200/03, 06.12.2019 |1.In-adequate Air Pollution Control 6,87,500/- (Six Lac Eighty

Crusher Village Moda Pahar, Measures. 2. Analysis results of Air woﬂuh.wwﬁu.a Five
Hamiri Road, Quality monitoring found (5840
Tehsil:Jhunjhunu, Hg/m?) exceeding to the prescribed
District: Jhunjhunu limit (600 ug/m?3).

25 Raimata Stone (Village Moda Pahar, 01.01.2020 1. Water meter at bore well not 3,26,250/- (Three Lac
Crusher (OId Hamiri Road, provided. 2. Plant and machinery was M””“NMMMWEQE Two
Name M/s Tehsil:Jhunjhunu, partially covered. 3. Mechanical
Sukhvinder District: Jhunjhunu chute/hopper at transfer points not
Stone Crusher) provided. 4. Height of boundary wall

around the unit’s premises was still
found inadequate. 5. Adequate
Plantation was still not provided.

6 M/s. Sidhi Khasra No. 114/1/3 . {01.01.2020 (1.Log book for water consumpfion not [3,26,250/- (Three Lac
Vinayak Stone  |(New Khasra No.-506), maintained. 2. Jaw crusher, Cone, M_M”“Hwﬁ.wawﬁué Two
Crushing Village Moda Pahar, Roller, Vibratory and transfer points "o
Company Hamiri Road, were not covered.
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fadwg — Compliance of Hon'ble NGT order dated 27-03-2019 in Original
Application 140/2019 Mahendra Saini, Persident, Moda Pahad
Sangarsh Vs State of Rajasthan & Others before the Principal Bench
Hon'ble NGT, New Deihi."
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